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LEGISLATIVE ASSEMBLY.

Thursday, 18th February 1937.

The Assembly met in the Assembly Chamber of the Council House at

Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim)
in the Chair.

STATEMENTS LAID ON THE TABLE.

Information promised in reply to starred questions Nos. 1322 and 1323
asked by Seth Haji Abdoola Haroon on the 15th October, 1936.

ExAMINATION FOR RECRUITMENT OoF CLERKS IN THR DELHY (GENERAL
PosTt OFFICE.
Question No, 1322.—(a) One,
(b} No.
(c) The Postmaster was given suitable instructions for future guidanoce.

ExAMINATION FOR RECRUITMENT OF CLERKS IN THE DELHI GENERAL
Post OFFICE.

Question No. 1323.—(a) Yes, but the paper was copied by a single candidate.

(b) Yes.

(c) (i) Mr. Jagdish Ram.

(ii) Mr. Balbir Singh.

(iii) Mr. Bhanti Prakash Dusajh. It is, however, not a fact that the Postmaster
Delhi admitted the candidate to the examination.

(d) Yes, but the candidate was not turned out of the examination hall; he was
not admitted to the examination at all.

(e) No. .

(f) No. The Postmaster's orderly peon was induced by Mr. Balbir Singh, the
candidate who copied the paper, to show him the book from whick the English piece

for dictation was to be set, and both coufessed their guilt in writing during the
enquiry held into the matier.

(g) Government see no need for any independent investigation. The real offend-
ers, having confessed their guilt, have already been suitably dealt with and in view
ofll.he facts before them, Government do not consider that any further enquiry is
called for,

Information promised in reply to part () of Dr. Ziauddin Ahmad’s starred
questions Nos. 228 and 282 on the R5th January, 1937.

COLLISION AT BARHAN BTATION ON THE East INDIAN RalLway,
Question No. 828.—(a) Ome Station Master, two Assistant
pointsmen, two porters, one walerman, one swesper.

The Station Master and the two Assistant Btation Masters are qualified in the
duties of an Assistant Station Master; two of them lidyg plso passed in
ing and ons in goods scooumts. : . block woru
The six pointemen have sll passed jn the duties of a -pointsman. The .
do not need any special qualification fob their work. = - remainder

(815)

Btution_ Masters six
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PurTing oF LugeAes -VANs BEHIND PASSENGER CARRIAGES IN PARCEL
: S ExprESS,

Question Na. 232.—(a) Yes, as with .the normal layout: of yards at stations, it is
more convenient _for luggage vans to be attached or detached, as may be required,
from the rear than from the front. Attachment of luggage vans in the rear also
enables shunting to be performed while the engine is watering au stations, and further

facilitates the handling of parcels and luggage by the guard who travels in the rear
brakevan, o -

4 b

qunmntioru'ﬁrmisaa in reply to Mr. Lalchand Navalrai's stans&.qusstitm
'+ No. 312 on the 26th January, ¥937.

CATERING IN REFRESHMENT RooMs AND DINING CARs ON THE NORTHE WESTERN
' Rammway. '

(a) to (d). The Agent, North Western Railway, states that the present contrac-
tors began their work on the North Western Railway over 14 years’ ago and that no
recard is now available from which the information asked for in parts (b), (c) and
(d) of the question could be given. No applications have been called for since then.

(e) Messre, Spencer and Company, which is a European firm. The contract has
not been given for any fixed period, but is terminable on six months' notice given
by either party. In the opinion of the North Western Railway Administration, the

firm was considered to be the most reliable and best equipped to give the public a
good service.

e

Inlfol.'mation.--pro.tﬁised in rep'y to starred question No. 358, asked by
. Qazi Muhammad Ahmad Kasmi on the 3rd February, 1937.

Provision oF LATRINE FiTTEp CoACHES oN NiaHT TRAINS ON THE BRAHDARA
SaHARANPUR LigHT RAmway,

ﬂa percentage of lower class carriages fitted with lim-ine; on night trains on
the Shahdara (Delhi) Saharanpur Light Railway has been increased from 30 to 80.

THE RAILWAY BUDGET—GENERAL DISCUSSION.

Mr. President (The Honourable Sir Abdur Rahim): Before the
general discussion of the railway budget begins, I have to fix a time
limit for the speeches. The usual practice has been to fix a quarter
of an hour for each speech, but the discretion is left to the Chair to
relax ‘that rule in special cases. If that is the desire of the House, we
shall go on according to the usual practice, and it will depend on the
number of speakers whether the time limit will be strictly enforced today
or not. .I haye po dombt every speaker will have ample opportunity to
express his views on the budgbt. I may also remind the House that,
in the discussion of 'the geperal budget, the speeches will have to deal
with the budget as a wheleiand any question of principle that is involved
in it. Now, .there will .be.the general diseussion of the budget.

Sir Muhammad Yikub (Rohilkund and Kumaon Divisions: Muham-
madan Rural):” Mr. Président, although the time limit for' the general
discussion of the budgét'f§ wsually 15 minutes, you will kindly take into
consideration the fact that there are very few Members in the House
who are expected to take part in the .debate. T :
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Mr, Pregident (The Honourable Sir Abdur Ruhim). I have suggested
that.

8ir Muhammad Yakub: Tuking this fuct into consideration, 1 hope
vou will give a little more time to any speaker who- wants to speak for
more than 15 minutes. '

Lieut Oolonel Sir Henry Gidney (Nominated Non-Official): Sir, as 1
listened to the speech of the Honourable Member—it seemed colourless
from the point of view of detuiled fucts und figures—I1 could see that his
tongue was, in a large measure, tied, us are ours, waiting for the judgruent
and adviee of the Wedgwood Conuuittee Report. The pity of it is that
this Report will not be out, 1 hear, till about April—too late—and for
this reason one hesitates to offer any criticisms or advice on problems
on which the Wedgwood Committee are sure to report.

Before 1 deal with the chief topic of my speech, I desire to congratulate
the Honouruble Member on the able way in which he hag been able to
balunce his budget for the yvear under review and to show a small surplis.
At the same time, one cannot withhold a large mensure of eredit to his
Financial wizard, Sir Raghavendra Rau, for the clever way~in which he
has, and intends doing, by n complete change in the system of alloea-
tion, re-adjusted his various liabilities. Anyhow. Sir, it is very pleasing
to this House, as no doubt it must he to the Railway Board, to feel that
the Railway administration in India has, at long last, turned the corner
of their troubles. But one is scriously tempted to ask, since the Honour-
able Member, with hir financial jugglery, has been able to turn o deficit
into a credit budget, what need was there for bringing out the Wedgwood
Committee? Surely, if the Railway DBoard has bheen able, after many
vears of failure, to, at least, balance its budget, there was no need for
specialistic advice, such as the Wedgwood Committee. T take it, the
Railway Board claims to possess experts in charge of its various depart-
ments. Tt certainly has an expert Finaneial Commissioner, and other
Members of the Donrd are reckoned as specialigts, but, evidentlv, they
nre only superficiniists, otherwise whyv the need to bring out, at such
grent cost, the Wedzwood Committee? 1 have nothing to say against
the personnel of this Committee, who. one and all, are well recognised
railwny experts and whose report this House is anxiously and with
grent eonfidence awaiting, but deoes the Railway Board, after all these
vears, consider itself so ineompetent as to need another (‘ommitiee to
thow them how to manage the railwavs in India?

I now come to the chief topiec of my speech. T feel, Sir, that no
apologyv is needed from me for referrint agnin to the precarious present
and future position of the Anglo-Tndian community emploved on railways.
This House will. remember the specches T delivered last year on this
subject. on the 26th February and the 18th March, 1988, ns also the
Honourable Member's reply to my speech of the 18th March. In those
speeches, T referred in great detail to the terrible re-action the new scales
of pav were having on Anglo-Indiun railway empleyees, and, despite what
the Honourable Member said that officials had gpffered moge than sub-
erdinates under these senles of pav, T proved beyond doubt that it was
the Anglo-Indian community alone, of all eomml nities emploved on rail-
ways, who had suffered so much by these new scales and which amounted
to an all round reduction of from 50 to 60 per cent. in initial salaries

AD
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and 40 to 80 per cent, in the maximum salaries—and I again challenge
efficial contradiction that the Anglo-Indian community s the hatdest hit
by these new: seales af pay. And, yet, it is from this community alone
that Goverhment demand compulsory enlistment in the Auxiliary Force
as 4 pre-requisite to railway employment, and it is to this community
that Government always look for loyalty and help when they are in
trouble as:ihas retently been evidenced in the Bengal Nagpur Railway
steike which fthe Anglo-Indian community helped to stop, and  certainly
gaved theisituation. Sir, the solution of the economic probler}x. of the
Anglo-Indian eommunity has bafled me ever since I entered this Honour-
able Assembly, more so, since the acceptance by the Government of
Indis of its policy of ‘‘no diserimination’’ and ‘‘standardization of wages™’
on Railways and Posts and Telegraphs. This House is aware of the
lonely furrow I have for years ploughed on the floor of this Honourable
House, and, I am sure, every one has seen how each year has found
Anglo-Indian. railway. employees being deprived of what was once, not
long ago, their well earned privileged position on railwaye. The wake
of Indianisation wae''-threatened with ez-Anglo-Indianisation till the
Government Despatch of Septembar, 1928, in which the community was
advired to rely for its future economic protection on the acceptance of
the position of ‘‘Statutory Indians’’ as defined in the Indian Councils
Act, 1870—Vietoria XXXIII, Chapter III. Then came the Governmeat
of Lndia, Home:® Department, Resolution of 4th July, 1934, which was
the outcome: of: the community’s efforts at the three Round Table Con-
ferences and the Joint Parliamentary Committee and we were lulled into a
sense of ‘‘psudo’’ security, but I felt that the revised scales of pay
which the Railway Board introduced in the latter part of 1834 would
eventually defeat the very purpose underlying and stressed in this Resolu-
tien, namely, the avoidance of the dislocation of the economic structure
of ‘the community which had become welded into these two services in
particular. It was for thie reason, Sir, and for this reasen alone that
I, a8 leaderof ithe Anglo-Indian community, felt it imperative to make
sn eleventh Hour effort and went to England in 1935 to secure statutory
sufeguards; in-order to protect the community from ‘‘annihilation”. In
a&it my endeavours, I had always in mind the Government of India
Desbatch on ‘‘Propossals for Indian Constitutional Reform’’ of September,
1680, to the Seeretary of State for India, in which the Government of
India categorically and unreservedly placed the responsibility for the
. protection of the future interests of the Anglo-Indian communitv emploved
on railway services on the British Parlinment. T.et me quote rerbatim
from this despatch Clause 192, pages 168 and 160, state:

~193. Pm'poeu for which Pn The gpurnoses in which Parliament preet, we
lisnent musi reteia control. think, continue to be interested so far as the rail-
: [ ways are concerned fall nnder the heads of Tefence,

" ¥ tie Finance, the Bervices and the Anglo-Indian com-

IR munity.
The Anglo-Fudian cofmmunity. The Anglo-Indian community has in the past
Taot rehdered very important services to the railways
\ Lo and still holds a large number of posts in parti-
B i;l.i"”i cular branches of railway work. The economic life

o of the community is indeed to a large extent depen-
o dent on the opportunities of employment which the
. tailways cffer, and its members are qravely sopre-
hensive of what may occur, if and when any change
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takes place in the predent system of administra-
tion and control. In view of the history of the
community, 8 epecial obligation, we think, mMsts
upon Parliament, before relaxing its own control,
to ensure, as far as may be practicable, that the
mter:;sts of the Anglo-Indian community are pro-
tected.” ’

ot

1 desire to draw the Honourable Member’s special attention to this
admission of inability on the part of the Government of lndia any longer
to protect the community and its surrender of this power. tn-the Houses
of Parliament. Now, what did this mean? It clearly meant that the
Government of India, to whom 1 am deeply grateful, hid-tried their
utmost to protect the community, but found that political pressure
had become so strong as to render them impotent to do so any longer,
and, in the year 1930, on the testimony of our services on railways given
us by the Simon Commission, it frankly admitted its inability to protect
the community, and, in doing so, admitted our. pasi services and the
vital necessity of having us employed on railways. It also asked the
British Parliament to tuke upon itself the respousibility of protecting
the future of the Anglo-Indian community on railways. Sir, if ever
there was a clear abdication of power and authority—and the Railway
Board must be associated with this—if ever there was a clear admission
of our value as railway servants and if ever there was a clear demand
on Parliament to do what the Government of India feund themselves
unable to do in the year 1930, this Despatch more than expresses and
demonstrates. The three Round Table Conferences and the Joint Parlia-
mentary Committee had ever before them the future of the Anglo-Indian
community in the Central Services of the Government of India. One has
only to read the recommendations of the Services Sub-Committee of the
First Round Table Conference and the Report of the Joint Parliamentary
Committee to realise the fact that both Houses of Parliament gave very
clese and considered attention to our economic problem.  The outeome
of this was that the Government of India issued its Rasolution of the
4in July, 1934, giving to the Anglo-Indian community certain reserved
percentage on Railwavs, Posts and Telegraphs and Customs. During
my visit to London in 1935, the relative amendments to the Government
of Tndia Act, 1985, which were moved and accepted, as a result of my
appeal to both Houses of Parliament, were, therefore, -acts done by Par-
linment in the direct fulfilment and discharge of the very responsibility
which the Government of India themselves . felt compelled, in .this
Despatch, to place on the shoulders of Parliament. These amendments
are to be found in section 242 (2) and (8) of the Government of India
Act, 1985. They face one as undeniable evidence of the wishes, the
expression, the intentions, and indeed, the order &f the Houses of Parlia-
ment, and is a correct interpretation of the intention of Parliament
which was asked from them by the Government of India as being neces-
sary for the protection of the economic problem of the Anglo-Indian com-
munity, especiallv those emploved on railwave,sand. as .such. 1 beg
respectfully to submit that no Government that had surrendered its
power by appealing to Parliament as the Government of Tndia so
definitely did in their Deepatch of November, 1980, and the Government
of India, after the passage of the Government of India Act of 1935 cannot
refuse to have ‘‘due regard’’ to that section of the Act. without exposing
themselves to a serious dereliction of duty. I repeat, this obligation can,
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ander no circumstances, be ignored, overlooked, or evaded by the Govern-
ment of Indin or by any Honourable Member as is being done today. Bir,
this is the tragic position in which the community finds itself placed today
and which it is asked to face in its future, i.c., to be statutorily protected
and yet givep starvation wages which cannot keep body and soul together
much less maintain & physical fitness as required for the Auxiliary Force.

‘Bir, ninétéeh nonths have elapsed since the Government of India Act
whs passed, hfid the community is not only distressed, but surprised to
find that, today, it is where it was prior to the incorporation of the said
smendments ‘i the Act of Parliament. The provisions made in the “Act
appear to have made ho difference whatever as far as the community is
soncerned. AH that we have before us today are the statements made by
the Honourable Membet for Commerce and Railways on the floor of the
Tegislative Assembly on the 26th February and 18th March, 1938. The
trend of these statemerite was to the effect that, at least in the opinion of
this particular Member of the Governor General's Council, though section
242 is of stitiitory value and must be obeyed, the relative section of the
Government of Indin Act, 1985, did not require of the Government of India
to give any special consideration to the Anglo-Indian community, as apart
from the other cammaunities of India, particularly in the matter of
itmunemtion L !_; N

- The Honetrdble Member has adinitted on the floor of this House that
the Government-of India are today giving effect to certain parts of section
242, in particular the ‘‘specific appointments’’ and ‘‘the numerica] percen-
tages’’ held by the community in these specific appointments. I repeat he
has admitted that this is being operated today and I thank him very much
for doing so. He has not waited for the new Statutory Railway Board to
put this part of section 242 into operation. I ask him if he considered it
justifiable, hecessary and in compliance ‘with section 242 to operate these
parts of the section and has exhibited ‘‘due regard’’ in this respect, why is
1t that he flounders in the sea of difficulty and refuses to give equal regard,
ag-far as remunerations of these specific posts are concerned? If the words
of the section—and T particularly refer to the word ‘‘remuneration’’ of the
posts to which the Anglo-Indian community is to be recruited—were not in-
tended to be effective and to be put into operation for the material benefit
of the community, which alone ie mentioned in this manner in the Act of
Parliament, I ask in the name of justice and in the name of common sense,
what was the purpose of the Houses of Parlisment unanimously passing
these amendments and entering them in the Statute-Book of the Govern-
ment of India Act, 19862 Surely it stands to reason and it must be
obvious to the Honourable Member that these sections were passed, and
special mention was m?de of the Anglo-Indian community alone of all the
other communities in' ' India (all of whom are recruited to these services)
for a specific and exclusively significant purpose? Does the Honourable
Member suggest that' it was méant to be only ornamental or of academic
importance to the Anglé-Indian community, or a pious expression ' of
opinion of Parliament to be ignored or interpreted at the will and pleasure
of any Honourable g:ﬁ.\ser? If this were so, I venture to state on the
floor of this House thht'it belies the vehement and enthusiastic denial of
Lord Eustace Percy whe, speaking on behalf of the British Government
in the House of Commons on the 80th July, in reply o Lord Wolmer's
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request for an official opinion on the value of séckor: 242 and which Bir
Austin Chamberlain said had been losely described in .the House of Lords
(Lord Zetland) as being of “‘declaratory value' only, said: :

'

‘o ;;)I:.L r:;'r.-thlt all that has no statutory effect and that ‘iﬁ"t_’i purely afacade would
It must, therefore, be quite clear that some definite’ actioh was and' is,
today, definitely demanded of the Government of India in.regard, not only
te the specific appointments and numerical peroentages which have been
put into operation, but also in due regard to the remunerstion of all the
posts to which Anglo-Indians are recruited under paragraph 9 (1) and (2) of
the Government of Indiu Home Department Resolution of 4th July, 1934,
otherwise this Home Department Resolution is of no material value what-
ever to the Anglo-Indian community.. Bir, in making this statement I
shall be prepared to accept the view that it is not the intention of the
words ‘‘due regard to the remtneration of the posts’’ to give to Anglo-
Indians exactly the same salaries as they were receiving years ago; but I
do contend that some reasonable advancement, or to use the words of sece
tion 242, ‘‘due regard’’ and not “‘disregard’’ is clearly indiceted—indeed
demanded on the revised scales of pay. It certainly did. Botb mean that
we should be starved and that our remuneration should be 50 to 60
{»er cent. less than the old scales. Sir, the Honoursble Member, in
is reply to my speech on the 18th March, 1936. said that he was
“not willing to accept the proposition that the pay of members of
any particular community should be regulated by reference to.what
they choose to regard as their standard of living'’, though this is being
practised today in almost every Departunent of.the Govermment of
India. That a great difference does exist between the standards of living
of an Anglo-Indian subordinate and an Indian subordinate, I am sure, not
even the Honourable Member would deny, aud yet, he threw out my demand
for ‘‘due regard’’ being paid to the remunerastion of the posts which are
held by the community on railways. In other.words, as regards ‘‘remu-
neration’” he refused to pay any regard to the Statutory order implicit in
section 242 of the Government of India Act and which.pection would
otherwise never have found a place in the Act. The.Honourable Member
further said that ‘‘the obligation contained in section 242 is being fully
recognised in general terms even now’’, but he refuses to operate that part
of the section which refers to remuneration. He also stated in his inter-
pretation of this section that it did not imply, to use his own words:

“That is in deciding and fixing these percentages they might consider what is the pay
of these posts, not that theﬁ can play about with the remuneration for such posts and
zag ‘for them the pay shall be o certain amount and for others the pay shall be a

ifferent one'."’ ' e

§ir, this 1s nct cnly a complete evasion of my demand, but a direct
negation of section 242. This cannot remain as .ggﬁh,, for the Government
of India cannot play about with any section ip en Act, passed by the
Houses of Parliament, nor can any Honourable Mgﬁlb'er of Government, in
placing his own interpretation, operate & part and pot the whole of section
242 as is being done today. The Honourable Member, howeyer, admitted
that to ask Anglo-Indians to enter the Loco apg Traffic services at the
bottom of new scales of pay was a distinct hardghjp and would, in time,
seriously affect recruitment of not only Anglo-Indians, but the better class
Indians, and speaking personally, he felt that it.nopght, to. some exten,
meet this dificulty by direct recruitment of Anglo-Indians and Europeans
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to certain intermediate grades, but subject to the proviso that & similar
concession be given to all communities, a concession which will be made on

exactly the same principles on which recruitment is made to the lowest
grades and he added:

“I think—(again without committing Government to it)—that it is very probable
that that is the meaning of the Federal Authority being asked to pay ‘due regard”

to the remuneration of the posts to which recruitment is being made and for which
percentages are béing reserved’’,

and, in offering this solution to me, said : he hoped that I would recognise—
to use his own words :

“There was no desire on the part of the Government to evade any of the obli-

gations whicl: are set forth in sub-section 2, section 242, of the Government of India
Act.”

Sir, if this ie the solatium offered to the community as the Honourable
Member's interpretation of section 242 in regard to ‘‘remuneration’, I
respectfully refuse to accept it. It is no solatium at all. It is a clear
evasion of a crystal clear duty that the Honourable Member must carry
out, even though it may be against his principles or conviction. This spe-
cific section of the statute Act cannot be evaded, because the remasining
words ‘‘shall have due regard’’ implies an injunction to him and the Gov-
ernment of India to pay attention to whatever follows. The Honourable
Member then concluded by saying that he agreed with me in my interpre-
tation of the expression as to be found in section 242—'‘shall have due
regard to’’ and added ‘‘the Federal Railway Authority must have due re-
gard to these matters’’ and again—to use his own words he said:

“I think T have made the position clear, although the question is under examina-
tion even with regard to initial scales of pay.”

Sir, the Honourable Member did not make the position clear to me, in
fact, the situation is more cloudy today after a year’'s waiting for some
relief than it was on the duy when the Honourable Member made his
speech. I aw aware, Sir, that this matter is under the examination of the
Government of India. I am also aware that various Departments have
been called upon for their opinion, and 1 have no doubt that the Honour-
able Member has gubmitted his own opinion on this matter. I am not in
the secrets of the Government, and so I am not aware of what the Honour-
uble Member has said, but I have no reason to think that he has changed
his mind since the 18th of March. Now, Sir, I respectfullv call upon
the Honourable Member to be good enough to state on the floor of this
House what, if any, decision he has arrived at on this matter and whether
or not he is prepared to operate, in its entirety, section 242 with due regard
to the ‘‘remuneration’’ of posts held by the Anglo-Indian community in
the railway services? The Honourable Member can, of course, decline to
give me this information; but if he does, the community on the railways
will then know exactly where they stand and will be able to take what-
ever action they think necessary for their future relation with the railway
services. Let me, however, ask the Honourable Member to remember
that, in his policy of ‘‘no discrimination’’ and ‘‘standardization of wages
on railways’’, he is offering not only the Anglo-Indian community, but all
other communities employed on railway services, a common grievance
which ie bound, sooner or later, to result in a common action and T need
hardly stress what this may mean to the Railway administration in Tndia.
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It may be said, that section 242 is faulty in wording and construction.
Even admitting this, I ask, can the Honourable Member deny on the floor
of this House that, with all its faults, it is a Statutory direction and it
clearly enjoins the Government of India that due regard must be paid to
our past associations on the Railways and Poste and Telegraphs in specific
connection (among other matters) with our ‘‘remuneration”? Moreover,
none will deny that this section must have some specific value and purport
attached to it, be it declaratory, mandatory or Statutory, otherwise why
did the Houses of Parliament pass it and incorporate it in the Government
of India Act, 1985. which none can deny is a Statutory enactment which
the Government of India cannot evade or refuse to operate correctly. And,
vet, Sir, this is exactly what one 1s witnessing today. A Member of the
Governar (General’s Council, because he does not agree with the principle
underlying section 242, puts his own interpretation to it and offers direct
recruitment in intermediate grades as a Sop to Cerberus, instead of giving
‘‘due regard’’ to the remunerations of the posts the community occupies in
railways. He also, though he admits it has a Statutory value, refuses to
place or operate any value, declaratory, statutory, or mandatory, on this
section as far as our remuneration is concerned, and, therefore, contravenes
this section of the Act. I submit, Sir, that this behest of the British
Parliament cannot be ignored on any ground whatever, except by the
annulment of the relative section of the Government of India Act, 1935,
and this the Government of India are powerless to do.

Sir, this is my complaint against the Government of India. My request
to the Honourable Member, therefore, is to let me know on the floor of
this House after a vear's consideration, the views he holds on the matter
todav and what he intends doing in response to my demand.

I have, in my previous representations, referred to some of the grounds
put forward by the Honourable Member in charge of Commerce and Rail-
ways in support of his contention, and I have categorically refuted them
with counter arguments. It is, therefore, unnecessary for me again to
refer to them in detail. The first of these was the policy of ‘‘no discrimi-
nation’’ to which the Government of India are said to be committed. I
have quoted many instances including our conscription into the Auxiliary
Force, where discrimination has been shown even by the existing Govern-
ment. Foremost among such instances is the high grants-in-aid allowed
by Provincial Gevernments and the Government of India for the education
of the Anglo-Indian communitv. In any event, it must be realised—indeed
it cannot be denied, nor ignored—that a higher authority, the British
Parliament, by a section in the Government of India Act, having pledged
itself to a poliey of discrimination in favour of the Anglo-Indian commu-
nity, this plea of the Government of India of refusal on the ground of no
discrimination and standardisation of wages cannot hold water any longer.

The second of the objections raised is that there has been no fall in
Anglo-Indian recruitment even on the revised scales of pay. I have not got
statistics to satisfy myself in this regard, but I would again point out that
this is entirely due to the undenisble fact that the parents of the young
recruits are, in the majority of cases, today, in receipt of the old higher
scales of pay and are financially in a position to supplement the meagro
incomes of their sons and so enable them to exist. Within 10 or 15 years
time, the very opposite position will obtain, i.e., 90 per cent. of parents
will, themselves, be on the new starvatign scales of wages and be quite un-
able to maintain their sons, and we will be forcibly drawn out of railway
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Service. Moreover, I submit the problem of unemployment among thé
educated youth of India (including Anglo-Indians) is, teday, so acute that
even if Government offered these appointments on a lower salary than they
are offering today, say at Rs. 20, instead of at Res. 80, there may be a
sufficient supply of recruits to meet the demand. The suggestion, there-
fore, that ‘the fixation of the initial pay of these posts must be regulated
by the principle of supply and demand is monstrously inhuman, because
it amounts to trafficking at cheap market rates on the poverty of the youth
of India. Even so, T am informed that, although the North Western
Railwav advertised in December, 1985, for 50 posts of Station Masters and
80 Commercial Group students, of which three of the former and one of
the latter were definitely reserved for Anglo-Indians, no candidates of the
community offered for recruitment. Again, young men of the Anglo-
Indian community, who, today, join these appointments, frequently resign
them shortly afterwards. In the Allahabad Division of the East Indian
Railway, T believe, out of the eleven boys who were recently recruited as
firemen, ten either resigned or left their appointments soon aftetwards, apd
1 have no doubt there are many such instances in other parts of. India.
In chort, history is repeating itself, and the community is being driven out
of such service.

A similar position, I am informed, obtains particularly in the Bombay
and Bengal Circles of the Posts and Telegraphs Departments, as far as the

Anglo-Indian recruitment to the various branches of this Department is
concerned.

To any one who is familiar with the conditions of living of the Anglo-
Indian community in India, it must be apparent that the revised scales of
Pay are, in truth, starvation wages for its members. Even a body of
people (the British Parliament) seven thousand miles away realised this
and took the unique and unprecedented step of statutorily protecting the
economic structure—in particular the remuneration of the Anglo-Indian
community by speciully and significantly referring to the form which such
protection should take. My greatest surprise is that a Government which
is on the spot, and with its full knowledge of our difficulties, should be so
recalcitrant in giving effect to the intentions of Parliament, so clearly ex-
pressed in section 242 (2) and (8) of the Government of India Act, 1935.

In any case, I would point out that, if there is any doubt regarding the
intention of any section of the Government of India Act, 1935, none but
the Houses of Parliument can clarify such doubt. I feel I owe it to mv
community personally to obtain an authoritative declaration on this
matter from the British Parliament, but, before doing so, I shall be grate-
ful for a clear statement from the Honourable Mernber.

In conclusion, T am constrained to state that, il an Act of Parliament
can be so eaxily misinterpreted by the Government of India, as at present
constituted, T tremble to think of the future of the community or of any
minority community, when a further instalment of responsibility, as en-
visaged in the Government of India Act, 1085, is placed in the hands of
Federal Ministers and Legislatures.

Sir, having dealt with my chief topic, I shall now conclude with a few
general observations, and resume my séat. . . . o

Mr. Président (The Honourable Sir Abdur Rshim): The Hdnour:;.blb
Member has already spoken for half an hour. . o
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Lieut.-Oolonel Sir Henry Gidney: I will not say much. If the Govern-
ment of India want honestly to économise and obtain money, they can do
it without depriving railway subordinates of adequate wages snd privileges.
This House knows ‘that the Railway Board has recently been withdrawing
the privileges and ‘reducing the pay of their subordinates. . I again warn the
Honourable Member in his desire to balance the-budget to cry u. halt in
his headlong rush for economy at all costs at the expense of the railway
subordinates. Let me tell him he has gone too far already. Let mse
advise him, in all humility, to retrace his steps, otherwise he will be faced
with an unified  opposition of such magnitude.that the Government of
India and the Railway Board will be impotent to combat it. .

- When I heard the Honourable Member refer to his experiment of the
air conditioning of five first class carriages at a cost of 2} lakhs, my soul
rebelled within itself to think that here we have a Department that is squan-
dering money on luxuries, while thousands of its staff are hungering for &
proper meal. Does he¢ know—and I say it on the floor of the House that
many Anglo-Indian ‘‘Cleaners’’ on small pittances of Rs. 10, Rs. 12 or
Rs. 15 on the railwavs in Calcutta have to depend on the public -doup
kitchens for their bread and butter? T.et us have in place of this finencial
extravagance more of the human touch, without which no reilway ocan
properly function and prosper. Let us see more evidence on the part of
the administration to give a decent wage for a decént day’s work:-and.not
waste their money in eooling their first elass passengers. There are many
other ways in which honest economy can be effected. Let me mention &
few in conclusion. Come to some practical agreement with the various
motor services that are competing with railways; abolish your Divisional
system which has been a source of enormous and useless expenditure on
the part of the Railway Board and return to the District system which is
working so successfully and at less cost in most Company-managed Rail-
ways; stop recruitment of your officiala from England and vpromote your
worthy subordinates, as obtains in all English railways, so that they can
rise to the highest official appointment on Indian railways; make use of
your Lower Gazetted Officers and promote them freely into the Junior
Beale: have the courage to acknowledge that the separation of audit from
accounts has been a failure and ‘an expensive experiment. Instead of
depriving your subordinates of their hard earned privileges, apply this
deprivation more to your officials who, with their higher salaries, can more
easily afford to pay for these privileges; reduce the number of saloons for
officials and the number of officers’ Rest Houses. Exercise a more careful
control on all new constructions and do not allow so much money to fall
into the hands of contractors. Make a start to manufacture your own
locomotives and wagons in this eountry and so give relief to the thousands
who are, today, drowning in the sea of unemployment owing to retrench-
ment on railways; improve the time tables of your trains so as to secure
connections at junctions, utilise the large amount of surplus land which
railways possess today and which ia lying fallow; amalgamate vour rail-
ways. The British Railway Act of 1921 amalgamated 27 constituent com-
panies and 91 subsidiary eompanies into four groups. We, in India, should
do the same and enter into a pact with the motor services and purchase
most of the stores through the Stores Department of the Government of
India. To effect your economies at the expense of vour subordinates is
dishonest economy and let me warn the Honourable Member that, unless
this is stopped, he is riding for a serious fall. Railway emplovees of all
communities are, today. up in arms against this deprivation of privileges
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which, by their long usage, are rightly claimed by them as ‘‘vested
interests’’. Let me gquote a few: increase in house rent, reduction in
passes, reduction in leave rules, alteratiop of overtime, deprivation of
allowances, juggling with new scales of pay on employees who were in
railway employ before 1981, reduction in educational grants, etc. These
sre but a few instances which are rendering employment on railways a
drudgery. Today the ery of all railway communities enlisted on the
new scales of pay is ‘‘Give us this day our daily bread’’; but the railways
are giving us stones instead, and these subordinates stand todey in a
worse position than criminals in jail: the criminal has a few hours well
regulated labour extracted from him, but he has clean habitation, clean
elothes and good and sufficient food. What is given to the railway subor-
dinates on the new scales? Stones. Does the Railway Board call this the
human touch? It is not the human touch: it is the inhuman touch. It
is not ‘‘regard’’ it is utter ‘‘disregard’’.

Mr. Pregident (The Honourable Sir Abdur Rahim): The Chair must ask
the Honcurable Member to conclude his speech. He has much exceeded
his time limit.

Sir Muhammad Yakub: Mr. President, 1 will not start by following
the example set by my Honourable friend, the gallant Colonel, Sir Henry
Gidney. I will not utilise this opportunity for bewailing the lot of the
Muslim youth and trying to bring forward before the House a discussion
on the representation of different communities in the services Not
because my community has got no grievances in this respect, not because
the Muslim youth is not in need of railway service more than any member
of the community to which my friend, the gallant Colonel belongs; but
because I think that, during the last five or six years, we, in this House,
have done all that was possible to be obtained in order to safeguard the
interests of the minority communities. Parliament have issued instruc-
tions in this direction and the Government of India have also issued their
distinet communiqués and instructions in order to regulate the propertion
of the different minority communities; and 1 think we should now sllow
Government a little time to act upon these rules which have been issued
8 year ago. Let us wait and see what is the result of these instructions,
and then there will be time to criticise, if any criticism is required, op
the action of the Government in this respect.

Then, again, new reforms are now coming in the country and the
power will soon be passing from the hands of the British bureaucrat into
the hands of the people of our own country; and it behoves us that we
should start with a clean slate without having any distrust or misgivings
as regards the people of our own country. Let us see how the power,
which is going to be vested in the people of our country, is to be utilised,
and let us see how the majority community does justice to the minority
communities, and then we will gee what can be done.

The railway administration in India touches the bulk of the popula-
tion of the country. India is a vast country where it takes five or six
days, by the fastest train, to travel from one end of the country to the
other, and, therefore, the interest which is shown by the people of- the
country in railway affairs is not to be wondered at.
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Bir, the budget which the Honourable the Railway Member placed
before the House, the other day, shows that there has been improvement
in the income throughout the vear. Dwring the last two years, eince Sir
Muhammad Zafrullah Khan took over the portfolio of the Railways, there
has been a steady increase in the income of the Railways, and, in addi-
tion, he has been able to effect several other improvements in the railway
gystem. Sir, the Honourable Bir Muhammad Zafrullah Khan is not an
expert railway man, nor does he even belong to the cadre of the I. C. 8.
which is considered to be the master of all trades and all branches of the
administration in this country. He came directly from public life, and,
during the two years he has held the portfolio of Commerce and Rail-
ways, he has fully justified his appointment, and has proved, beyond all
doubt, in what way a man who comes directly from public life can handle
even a difficult portfolio with success and to the advantage to the country.
8ir, I wish to take this opportunity to congratulate him on his achieve-
ment, and also the members of his staff, particularly his Financial Com-
missioner, Sir Raghavendra Rao, and here 1 also join others in offering the
Financial Commissioner for Railways my congratulations on the diatinc-
tion which has been conferred on him recently.

But, Bir, the railway budget discloses that the income of the railways
is not yet sufficient to make full contribution to the general budget of the
country, and, if, within the next two or three years, the Railways are
unable to pay the full quota of their contribution to the gemeral budget
of India, 1 think a very serious position will be reached. Today landia
stands more in need of finaneial improvement and stability than it did at
any other time. We know that democracy itself is a very costly machi-
nery, and with the reforms that will soon be coming in the Centre as
well, 1 think the expenditure of the Government of India will increase,
for which provigion will have to be made in the budget of the Government
of India. Bo far as taxation is concerned, we know very well that the
last straw has been laid on the camel’s back, and there is no more room
for turther taxation. Therefore, the finances of the Government of India
cun only be improved by devising means to improve the income of the
railwaye, trade and commerce of the country. The railway budget is,
therefore, of very great importance to the House, and we have got to scruti-
nise ench and every item to find out where extravagance is practised, or
where there is room for economy or for retrenchment,

An objectionable feature of the railway budget has, for a long time,
been the high rate of the depreciation fund. Attention has several timnes
been drawn to this point that the rate fixed for the apportionment of the
depreciation fund is very high. 1 am glad that the Honourable the Rail-
way Member has decided to write-off the so-called debt from the deprecia-
tion fund. and I hope that the scale or rate of allocating the depreciation
fund will also be reviewed and re-examined. and the amowmnt of the depre-
ciation fund will be fixed at a reasonably low rate.

8ir. the process of retrenchment which was started several vears ago
still continges, and many low paid members of the Indian staft are axed
every vear, even at the expense of efficiency, but the real vulnerable
points have not been touched, and we find that huge wastage on overhead
charges is still going on, and the accumulation of highest paid officers still
continues. In this connection, I would slso refer fo the point, which wag
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mentioned by my friend, Colonel Gidney, namely, the systemn of admiy
nistration by Divisional Superintendents. It has been proved beyond all
doubt that the present system is extremely expensive, and it has proved
a complete failure. The officers are heaped up one ypon the other, and
the public finds it very difficult to approach the railway officers in order to
place their grievances before them. In this connection, Sir, with your
permission, I would like to read a few lines from.the Railway Timcs of
January, the 28rd, 1987. It says this at page 2:

*“We have always stoutly held that the retrenchment and demotion of.the lowly
paid clerical staff and manual workers is an inhuman measure in the face of the
steady increase in the number of officers in recent years. The case is well worth the
closest examination of tl:e Wedgwood Committee. To take the case of the N, W.
Railway alone we find that it was in the last quarter .of 1935 thauv several of the old
districts were abolished, and in their stead seven divisions created, namely Rawalpindi,
Lahore, Ferozepore, Delhi, Multan, Karachi, and Quetta. At the head of each divi-
sion we have today a Divisional Superintendent, an official representing one of the
four branches of the service,—Loco., Traffic, Carriage and Engineering. Then follow
a string of his lieutenants under the various designations of D. R. Q., A. R. O,
A. T. 0, D. P. O, and A. P. 0., from the different branches of the service."

Sir, all the letters of the alphabet in the English language are finished
in mentioning the abbreviations of these highly paid officials who do no-
thing but sign huge files. (Laughter.)

Now, I shall eontinue to read the rest:

"Whereas, before the introduction of this new scheme, each district was both etd-
ciently and economically run with but three. experienced officers of the same branch,
under the control of an Agent.”

I hope, Sir, the Honourable the Railway Member will pay his serious
attention to this fact and the Railways will soon go back to the older,
cheaper and the more convenient and efficient system of manage-
ment through the district officers. '

Sir, the difficult situation created by the rail-rond competition has been
recognised by everybody in this country. Even the Honourable the Rail-
way Member laid stress upon its seriousness in his budget speech, but the
causes which have diverted the traffic from the rail towards the road have
not been fully secrutinised and remedied. My Honourable friend, Sir
Henry Gidney, has mentioned some of them. For instance, as he has
mentioned, the time tables are prepared without taking into consideration
the convenience of the passengers. For example, I find that, between
Moradabad and Aligarh, there is no train between 6 .M. and 6 p.M. Again
on branch lines particularly, there are no mail or express trains, and the
train service is so slow that it takes double the time in going by train
which is taken up by travelling in a motar car. For instance, Moradabad,
mv own home, is only 100 miles from Delhi, and, by all the three trains
which run between Moradabad and. Delhi, it takes 54 hours to reach Morada~
bad trom Delhi, while, if we travel in a motor car or a bus, the same dis-
tance could be covered within three hours. The result is that the bulk of
the traffic from Moradabad, Amroha, Gurmukhteswar, Hapur and Gajroula,
is all diverted from the railways to the road.  Even if one fast express
train is run, at a convenient time, between Moradabad and Delhi, I have no,
doubt that a good deal of the traffic, which ‘is diverted to the road, will
again return to the railways.. Then, the railways do.not care for the.con-
veniences of  the passengers.. .I:am: giving & very small example. - For
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sears we had a through bogie, first and second olass, between Delhi and
Lucknow vig Moradabad. This has recently been, I understand, discon-
tinued. The result is that if a passenger wants to go from Delhi to Luck-
now via Moradabad, he will have to get down at about 11 at night at
Moradabad and wit bave to wait until 2 A.M., in order to catch the next
train for Lucknow. This is very inconvenient, and I hope that the railway
suthorities will pay attention to the matter and this grievance will be re-
moved. Road traffic cannot be stopped by leaving the roads to the mercy
of inefficient and corrupt local bodies. (n the other hand, if the treat-
ment of the passengers by the lower railway staff is improved and the. cor-
ruption in goods traffic is stopped, and the business man is not hurassed
too much while loading and unloading his goods, I think a good deal of
traffic will be regained and the receipts under the head of goods traffic
would be much larger than they have been up to this time.

" ~Another point worthy of consideration by the Government of India is
what I may oall the extreme decentralisation or extreme autonomy. What
| meant is that the orders which are passed by the Divisional Superin-
tendents or by any other Divisional Officer are never scrutinised, revised
or interfered with, either by the Railway Agents or by the Members of
the Railway Board. The fact is, the real man who bosses the whole
show is not the Divisional Superintendent, but the Superintendent of the
office of the Divisional Superintendent or the head of the office of these
different branches. 'The orders which are passed by him arc final orders,
and the grievances of the public or the railway staff are not lnoked into'and
remedied by the Agents or by the Members of the Railway Board. .The
Agents have themselves become so autonomous and so independent that
they do not care a bit for the orders which are issued by the Railway Board,
and, in the same way, the Divisional Superintendents have no regard or
care for the orders which are passed by the Agents. It is high time that
thiz bogev of the man on the spot were abolished, and both the Agentd
and the Members of the Railway Board paid more attention to questions
of detail and personal grievances. The grievances of the low paid rail-
wayv otliciais are not looked into by the Agents and Ly the Members of
the Railway Board, with the result that there is a good deal of dirsntis-
faction and resentment among these officials, and their security of service
which is so necessary for loyvalty and efficiency of work is lost.

I am glad that the construction programmes, which were in abevance
for several years, have now been taken in hand. I do not grudge that
Sind should be the first to benefit by the construction of new railways, but
I hope that other lines, and particularly the two railway lines in Rohilkund,
of which a survey was made some years ago, will also be taken in hand.

‘Recently, an anomaly has been introduced by the railways which is
causing the grentest resentment to the travelling public, and it is this.
Up to this time, the Indian refreshment rooms, like the Furopean re.
freshment rooms, were given to people without charging any licence fee:
Of course, the contractors of the European refreshment rooms had many
more concessions and facilities than those of the Indian refreshment rooms;
the contractors of the European refreshment rooms were given crockery,
cutlery and other things free, and, even for the breakage, they got, I
understand, 25 per cent. from the railways, while the contractors of the
Indian refreshment rooms have no such concessions and no sych faciljties.
But recently the railwaye have started giving contracts of the Indian re-
freshment roomis tn contractors on a system of auction, that is, to the
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highest bidder. They want to make money in this way. The concomitant
result will be that the price of the food which is supplied to Indian passen-
ers will be very much increased. I am told that the contract of the Hindu
freshment Room at Delhi Station has been given on Re. 7,000 per veat,
although the income derived by the contractor of this refreshment room
was calculated to be between Rs. 2,000 and Rs. 8,000 a year.

Mr. N. M. Joshi (Nominated Non-Official): It is exploitation.

Sir Muhammad Yakub: What will be the result? The result is he
will have not only to make up the Rs. 7,000 which he has given to the
railway, but he will also earn his profit, and, for this purpose, the price
of the food supplied to the Indian passenger will become exorbitant, and,
as a result, more traffic will be diverted from the railway to the road. 1
do not suggest that the invidious distinction between the European and
Indian refreshment room contractors should be removed by adopting a
system of giving contracts of European refreshment rooms as well and
thus placing them on an equality; what I mean to say is that this method
of taxing the food of the passengers is highly objectionable, and that it
must immediately be stopped.

1 have now almost finished what I had to say about the railway budget,
12 Noox but I cannot conclude my general remarks without reiterating

TP the feelings of resentment and disappointment of the Indians
in not appointing any Indian on the Railway Inquiry Committee. I care-
fully heard the explanation which was given by the Honourable the Rail-
way Member, the other day, when this point was under discussion durng
the Demand for Supplementary Grants, but even his forceful advocacy
and eloquence could not convince me of the justice of the action which
they have taken. 1 may assume, for the sake of argument, that an
Indian expert would not have been so etficient as the European experts
are, but there is no reason why Indians should be deprived of an oppor-
tunity of getting training in the matter of this expert inquiry. If one or
two Indian gentlemen had been appointed on this Commission, they
would have gained experience and become experts themselves, and, wm
future. India would have benefited by their knowledge and experience.
Now, these people have come from outside. They will conduct an inquiry,
and will make a report, good, bad or indifferent, and so much money has
been wasted for nothing. Tf some Indian members had heen associated
with this Committee, in future, if not at present, we would have gained
considerably by their experience and by their knowledge. I hope, Sir,
that this will be the last time when a blunder of this kind has been made.
and, T am sure, that in future no important Committee, or even an un-
important Committee, will be appointed in which the Indian community
will be ignored and only foreigners will be appointed.

~ Lastly, I cannot close without expressing my feelings of disgust and
without entering myv strong protest on the appointment of an expert from
South Africa on this Railway Inquiry Committee. As I said the other
day, the treatment meted out by the South African Government towards
the Indians is so shameful and insulting that no self-respecting Indian nan
€ver sssociate himself with the appointment of any man from South
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Africa. howsoever efficient and expert he may be, am any Comamittee in
India. It is insulting to our self-respect, and I enter a strong protest
wpon this sppointment. With these words, I close my remarks.

Mr. Akhil Chandra Datta (Chittagong and Rajshahi Divisions: Non-
Muhammadan Rural): Sir, after successive years of chronic deficit, we have
this year a surplus budget. Better crops and higher prices have given
us better earnings, with the result that there is a surplus, although it is a
nominal figure of 15 lakhs. Any way, it is not a deficit budget. But, the
budget before us is after all an orthodox budget of the most stereotyped
character. It is something like the balance sheet of a public compiny,
showing the profits and losses of the year. But the railway system in
India is a national asset in which the taxpayers of India have invested
about 800 crores of rupees. Therefore, it i8 not to be looked upon as a
mere money making business. It is something more. It has a higher
and a nobler duty to perform, and that is that it should encourage the
Indian industries and agriculture through the medium of freights and
fares Our charge against the railway system is—it is an old grievance—
that there are lower rates imposed for traffic to and from the ports than
for internal traffic.

Mr. N. M. Joshi: It is quite the reverse. They charge more for in-
ternal traffic than the traffic to and from the ports. .

Mr. Akhil Chandra Datts: That is precisely what I am submitting.
In other words, the policy is calculated to encourage the export of raw
materials and to encourage the import of manufactured foreign goods.
That is the gravamen of the charge which has been made for a long time.
In August, 1885, that was the charge that was brought against the rnil-
ways by the Public Accounts Committee. This is what they said:

‘“The Committee desired that the Railway Department should examine and send a
note to the Committee to show whether there is auy basis for the allegation generally
made that the rates of freight at present charged operate in such a way as to help
the export of raw materials and the import of foreighi manufacturéd ‘guods té the
detriment of Indian industries’.

What is the answer? We have now got the answer from the Railway
Board. It appears at page 50 of the Report of the Public Accounts Com-
nittee of 1984-85. I have gone through it earefully, The Railway
Board admits that that was the position some time before. There is the
clearest admission that that was the poljcy some years ngo, but jt is said
that. times have changed and the policy has also been altered. 'They say
that conditions have materially altered within the last quarter of a cen-
tury, and the policy has also been altered. But they have been con.
strained to admit that there are still special rates quoted for traflic to and
from the ports. Their answer to the special rates is this: ‘Oh, it is not
deliberately done. There is no intention of serving British or foreign in-
terests, but it is the inevitable result of certain’ sircumstances, and their
explanation is that. in some cases, the special ratesfor traffic to and from
the ports are due to competition with shipping compunies, and, in some
other cases, it is due to the anxiety of the railway company to enccurage
rome industries and save them from competition, but they say this.
Their justification, to use the words of the Railway Board, is that if rail-
ways are not permitted to quote special rates, then they would, incvitably
lose the traffic witlin competitive areas or else be forced to lose revenue
on traffic in areas where there was no competition. In other .words, in

B
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plain English, the answer is that if we do not have the special rates fot
ports, the result will be a loss of revenue in those areas where there is
no competition. Spedking for myself, I do not think that is an explana-
tion which can be accepted. You can sustain an annual loss of about two
crores of rupees on strategic lines, but you are not prepared to ccncoede
even the port rates for internal traffic.

‘Mr. Muhgmmad Nauman (Patna and Chota Nagpur cum_ Orissa :’
Muhammadsn): Do you mean that the rates from a port and to, & port
should not be favourable?

Mr. N. M. Joshi: ‘‘Should not be more favourable?’’

Mr. Muhammad Nauman: Do you meen that the export trade should
not be encouraged and no facilities should be offered by railways?

Mr. President (The Honourable Sir Abdur Rahim): If the Honourahle
Member wishes to address any question, he must rise in his seat.

Mr. Akhil Chandra Datta: These are complicated questions. We can
discuss only the general policy.

The Honourable Sir Muhammad Zafrullah Khan (Member for Com-
merce and Railways): I have not been able to follow exactly what the
Honourable Member wishes to stress. Does he want that thc present
rutes of freight to and from the ports should be raised, or should be lower-
ed, in comparison with the rates applicable to internal traffic?

Mr. Akhil Ohandu‘ Datta: I say, in the first place, the rates to and
from the ports should not be lower than the rates on internsi traffic.

‘The Honourable Sir Muhammad Zafrullah Khan: But the Honourable
Member started by saying that they should not be higher—when he w-s
interrupted by Mr. Joshi.

Mr. Akbil Chandra Datta: That must have been a slip. I mean that
the policy of encouraging the export of raw materials and the import of
foreign goods should be abandoped. That is my plea. As I uunderstand
it. the charge is not wholly repudiated. As regards the past policy, it is
admitted; as regards the policy at present, half the charge is admifted,
and, then, it is said that there is good reason for it.

The Honourable 8jr, Muhammad Zafrullah Khan : Perhaps the Hon-
ourable Member will excuse another interruption. Surely he has no objec-
tion to lower rates of .freight to the ports? Does he object to lower rates
of freight from the .porps only? Am I right? .Surely the Honourable
Member does not want.to discourage exports?

Mr. Akhildhandm Patta: As I have said, there must be, from the
very nature of things, exceptions to the general rule. I am now speak-
ing of the general policy. Speaking generally, I do contend that the rates
should not be such as to encourage the export of raw materials.

The Honourable ir,'llnl'ummad Zafrullah Khan: ‘‘Should not''?
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Mr. Akhil Ohandra Datta: Speaking generally, T 'say that. Now, in
support of my contention, I shall give some figures. So far as the rotes
on cotton are concerned, I find some figures given by the Railway Board
themselves, and those figures support my case. -For instance, cotton
rates from Navsari to Howrah, a distance of 1,168 miles, are Re. 2.1-9
per maund, whereas from that place to Cawnpore, & distance of only 881
miles, the rate per maund is Rs. 2-8-2. Then, again, from Broach to
Howrsh, a distance of 1,191 miles, the rate is Rs. 2-4-7 per maund,
whereas from the same place to Cawnpore (a distance ofi'78% miles),"the
rate is Rs. 2-5-4. And, therefore, it is said in this report of the Rail-
way Board to the Public Accounts Committee:

“It will be seen that, although the distance to Cawnpore is 337 miles less than
4o Howrah and from Broach to Cawnpore 430 miles less, yet the freight rates to
Cawnpore are 0-6-5 pies more from Navaari and nine pies more from Broach than
they are to Howrah.”

- T s
I have other figures as to cotton from other places for instance, from
Surat to Calcutta and from Burat to Cawnpore. From Surat to
Caleutta, a distance of 1,155 miles, the rate per maund is Re. 2-2.8,
whereas from Surat to Cawnpore. a distance of 825 miles, the rate is
higher, viz., Rs. 2-7-2, Again, from Balasar to Calcutta, a distance of
1,192 miles, the rate per maund is Rs. 2-4.8, whereas from that place
to Cawnpore, although the distance is very much less, viz., 870 miles,
the rate is higher, vis., Rs. 2-9-5. It is very interesting to find that from
Bombay to Cawnpore the rate is Rs. 2-3-9 per maund, and from Cawn-
pore to Bombay, by the same line and for the same distance, the rate is
Rs. 1-7-11 per maund. This preposterous disparity was pointed out by
Mr. Gavin Jones, the representative of the United Provinces Chamber of
Commerce in the United Provinces Council. I may also. mention this
that the Bombay spinner gets his cotton from Lyallpur at Rs. 8-13-4 per
msund, i.e., at a cheaper rate than the rate at which the Cdwnpore spinner
gets his cotton from the same place. That is about cotton. I shall illustrate
my point by reference to the rate on wheat. There, again, the freight
policy encourages export through ports and obstructs the internal distri-
bution and free movement from places of production to the various mar-
kets within the countrv. Now, Sir, as regards whent, T find that the
rates quoted from the Punjab to Caleutta arc lower than the rates quoted
from the Punjab to Cawnpore or to Lucknow. The same remark applies
to another port, viz., Karachi. That was the position before. Recently,
that situation has been aggravated by the reduction of about 10 to 82 per
cent from the 1st May, 1988, over the East Indign Railway for trafiic
from certain North Western Railway stations t5 Calcuttd,'sd as to make
it Re. 1-4-0. The same thing has happened with the reduction of about
10 per cent from the 1st May, 1988, over the Fast Indisn Hailway from
stations in the United Provinces to Calcutta. "Thare has also been a re-
duction varying from 30 per cent to 40 per cent'from December, 1988,
sver the Bombay, Baroda and Central India Railivav from North Western
Railway stations to Bombay. The North Westt#f Railwav-hiive notified o
rebate of 26 per cent of the railway freight charges on wheat carried to
Karachi for export. This is about wheat,. o :

Now, I come to oth_e_!;' articles, for instance, piecegadds. T have gat
here some figures which have been collected and Tent to mé by a kind

B 2
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friend. We find that ‘the memorandum, submitted by the Upper Indis.
Chamber of Commerce to the Railway Inquiry Committee, states:

“Piecegoods the value of which is more than twice of that of raw cotton are carried
663 miles from Ca re to Howrah at the rate of Re. 1-1-0 per maund, while the
cotton from which same piecegoods might have been made is carried from:
Khandwa to Cawnpore for approximutely the same distance at more than twice the-
rate, that is, R4, 12-4-9, a fact which destroys the whole basis of the rating structure.”

N Wity 0

" Then, S8ir, T shall give the rates of hides, an article in “\fhich my
triend, Mr. Muhammad Nauman, is interested. I find that the ‘freight
of a full wagon carrving hides from Muzaffarpur to Cawnpore with a
minimum weight of 270 maunds for 898 miles is Rs. 251 odd, whereas.
from Cawnpore to Howrah the freight of a full wagon for a distance of
663 miles is Rs. 264 odd.

Mr. President (The Honourable Sir Abdur Rahim): The Chair hopes.
the Honourable Member will remember that the general discussion is con-.
fined to a discussion of the general features of the budget und the prin-
viples involved in it. The Chair takes it that the Honourable Member
is giving these figures by way of illustration, but this should not be car-
ried too far.

Mr. Akhil Ohandra Datta: I shall not give any more figures. Sir. 1
wanted to give. these figures only to show thal the policy of the railway
system with regard to industry is as I have stated. Instend of multiply-
ing the figures, 1 might sav generally that an examinntion of the freight
rates with regard to hides, the chemical industrv, wheat and other com-
modities, reveals the same story, namely, the consistent policy of the
encouragement of export of raw materials and the encouragement of the
imported goods from abroad. We find that this view is supported by an
American writer who is expected to take a detached and dispassionate view
in these matters. In a book called ‘‘The Development of Capitalist En-
terprise in Thdia” by Daniel H. Buchanan, it is said on page 185:

‘“As in other aspects of Indian administration, the motives of imperialism, both
economic and political, have been mingled with those of sound government and even
philanthropy. - Commercial considerations have had much weight and the strongest
criticism which can. be offercd is that there was no definite aim, as in Germany and
Japan, of internal industrial development. As in other matters of general policy, the
commercial interests of the United Kingdom tended somewhat to blind officials to the

real needs of India.”

Again, on another page, he goes on to say:

“The only ground for complaint is upon the assumption, which is quite natural,
that Indian manufacturers had a right to favour fram the national railways. This,
in any systematic way, they surely have not received. Partly because of their un-
willinzness to wait and ﬁgrﬂ, . because of their concern for British interests, railway
authorities have paid litt ﬂéﬁtion o Indian industrialisation.”

Coming nearer home. we find that the Bombay Chamber of Commerce
bave made the following remark in their memorandum which they sub-
mitted to the Railwa}jfl Itiquiry Committee : ' ' '

‘‘Railway freights at present appear desigmed to. facilitate the transport of cotton
for export rather than to further an ipc_raued conauwmption im the interior.’
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May 1 call the attention of the House to the words ‘‘at present”. The
<age of the Bombay Chamber of Commerce is that, even at the present
day, the railway freight is designed to facilitate' the trunsport of cotton
for export rather than for an incrensed consumnption in the interior. Simi-
larly, we find that the Upper India Chamber of Commerce has ulso sub-
mitted a memorandum to the Railway Inquiry Committee in, which they

*S‘ﬂfy H 140

““When the railway rating system, as now in use, was built up,-India :would ssam
to have been looked upon as essentially an importing and exporting country and this
view still seems to be governing the rating system. India is, however,  fast develop-
ing into a manufacturing country of importance and this change has naturally brought
about a change in the direction of the movement or tranaspert of her faw materials, as
well as of the manufactured goods. The railway rating structure, therefore, requires
very careful investigation with a view to bringing it in the line with present day
<onditions.”

1 need hardly point out that this Chamber is a European Chamber.
Need 1 point out that this Chamber repudiates in most. wnmistakable
languuge the theory of the Railway Board that the.old palicy has now
been reversed:

Lastly, Sir, I have got a very interesting opinion on this point which
-absolutely supports my eontention from no other person than the Agent
of the B. N. Railway, I mean Mr. V. E. D. Jarrard, who spoke about this
time last year before the Railway Conference. This is, what he said;.

“In recent years trading conditions all over the world have changed. There has
been no difficulty regarding production but no adequate system of distribution has
yet been devised and it is the method and cost of distribution by railways of produc-
tion throughout India which the commercial people question. We have to realise
and visualise the vast change in Indian trading conditions brought about by the pro-
tectionist policy of the Government of India which in itself, to my mind,
justifies a complete review of the railway freight rating policy. India is bent on
-developing ite own industries and the success or otherwise of this development of inter-
‘nal trade largely depends ou an adequate scheme of distribution among a population
with restricted purchasing power.” o

The Honourable Sir Muhammad Zatrullah Khan: I hope Mr. Jurrard’s
exposition of the position satisfies the Honourable Member.

‘Mr. Akhil Chandra Datta: We want a complete review of the railway
rates policy. He condemns the present policy, and he says that, in view
of the altered condition, the railway freight policy should be entirely re-
viewed. 1 am asking for that review. '

The Houmourable Sir Muhammad Zafrullah Khan: The: Honourable
Member is reinforcing what Mr. Jarrard has said.

Mr. Akhil Chandra Datta: If I am able to understand the plain English
-of Mr. Jurrard, 1 find that he endorses my view absolutely without any:
reservation whatsoever. L

The Honourable Sir Muhammad Zafrullsh XKhan; I am yery glad to
find such complete accord between Mr. Jarrard and the Honourable Mem--
ber on this matter. . i e

Mr. Akhil Chandra Datta: I do not know whaf, he means ‘By complete
review. That is quite a different matter. He says .that we have to
realise and visualise the vast changes in Indian trading conditions brought
sbout by the protectionist policy. He says that the railway rate policy
also should be altered accordingly. I certainly agree with Mr. Jarrard
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in his denunciation of the present railway policy. ‘I hope that the Hon-.
oursble the Railway Member will accept this. We find that this com--
plaint was made even before the Industrial Commission. They say:

“The governing principle which, we think, should be followed in railway rating,.
so far nng?m aﬁoc%s pindu.lh'iu. is that internal traffic should be rated as nearly as

possible on an equality with traffic of the same class and over similar distances to and
from the port,n.."

That was the recommendation of the Indian Industrial Commission.
This was endorsed by the Indian Fiscal Commission in 1022. quh_all be:
glad to hear. from the Honourable the Railway Member whether any eftect.
has been given, either wholly or partially, to this recommendation of the
Industrial Commission sund the Indian Fiscal Commission. S8ir, we have
got one portfolio for these two Departments, Railway and Commerce, one
Member for these two Departments. It appears to me from the policy
that has been followed that the Member for Railways is 8 Member for
Indian railways, but the.Member for Commerce is not o Member for

Indian commerce, but for British or foreign commerce. This is the point.
I wanted to stress.

With regard to other matters in the budget, we find that a very cheer-
ful account is given. The Honourable Member rays:

“As an example of what railways are doing to prepare for the future, I would
mention one experiment we intend to try out this hot weather. I refer to our scheme
to run an experimental air conditioned coach on one of our daily mail services

our proposal ¥ i the first instance to run ome first class coach on each train of &
particular service.”

I have got sometimes the habit of travelling first class, and, therefore,.
I am glad about this experiment. But may I seriously ask the Honour-
able the Railway Member whether it is a matter worth mentioning whenr
speaking of the future of Indian railways? After all, how many people
does it affect? Five coaches have been ordered at a cost of 23 lakhs.

Mr. Presjdent (The Honourable Sir Abdur Rahim): The Henourable
Member has already taken half an hour. He must conclude now.

Mr. Akhil Chandra Datta: I shall conclude presently. This is merely
increasing the amenities of the first class passengers, It would have been.
very appropriate not to make menlion at all about this, but to do this

without the knowledge of the people of this country who will certainly,
not welcome this expensive luxury.

8ir Leslie Hudson (Bombay: European): In rising to take part in the
general discussion on the railway budget, I do so under two difficulties;
in the first ‘place, the Honourable Member has forestalled a good deal of
griticism by presenting us with a balanced budget, and, in the second
place, many of the more general points of criticism which we might other-
wise have found it comvenient to raise today must be postponed, because
they relate to those very matters in-respect of which the Wedgwood Com-,
mittee of Inquiry is about to report, I have no desire today to press the
Government to discuss imdtters relating to the administration and organisa-
tion of the railways which they would, for obvious ressons, prefer to dis-
ouss after they have regeived the recommendations of the Wedgwood Cam-
mittee Bnd not before. In the same sense. the Huropean Group prefer to
see what the Wedgwood Committee has to say before they proceed further
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with the expression of any views on general polidy_which they may hold.
Honourable Members who raise matters relating to the larger issues of
railway policy will not,. therefore, at this stage, expect me t6 follow them:

in discusesing those matters.

Bir, no one will question the fact that the budget which the Railway
Member presented two davs ago is the most cheerful we hwve hed for a
number of years. It is a budget which encourages us to hope that it pre-~
gages a return to those better conditions which have been so long postponed,
and we are reinforced in that hope by the knowledge that the figures which
have been given to us are based on the new system o acvoustting recently
introduced and that had it not been for this reform in the accounts the
actual improvement, so far as the fizures go, would have been even better
than it is. I should like, therefore, to congratulate the Honourable
Member on the fact that his second budget is so mueh more satisfactory
than his first inasmuch as he has succeeded in converting a prospective
deficit of Rs. 84 crores for the current year into an estimated surplus of
Rs. 15 lakhs, While this unexpected change in'the results for the cur-
rent year at first sight gives grounds for a more optimistie forecast for
next vear, we agree that there is no justification, as things are today, for
exaggerating the impoartence of the improvement that has taken place
during the past three or four months in the financial position of the ruil~
ways. To take one item alone in which there must have been a consider-
able improvement in the railway revenues during the past vear. I'refer
to the export of wheat from Karachi which for the first time for several
vears has reached very considerable figures. That export, as is well-known,
is due entirely to the world market rate for wheat and it cannot be looked
upon as & certainty or even a probability that a continnance of that export
may be expected. So far as we are concerned, therefore, we commend
the caution which the Railway Member has shown in his estimates for
mext vear, and we agree entirely with his sentiment that the railways
cannot by reason of an estimated surplus relax in any way their efforts to
improve their financial position still further by eéconomies in expenditure
and increases in earnings. P

The House will perbaps remember that when I spoke in railway budget
discussions last year I referred to the question of over-capitalisation and
expressed the anxiety we felt on that matter and the importance we attach-
éd to an expert enquiry into the position before it deteriorated further.
Since that time the Wedgwood Committee has been appcinted and we shall
shortly have the benefit of the advice it may have .to offer. In the mean-
time, we have taken note of the Honourable Member's propossls in rugard
to the Depreciation Fund. We are a little doubtful of what the Honowable
Member means when he says that the object of .these. proposals is to
“reduce over-capitalisation’’, but we agree that they will have the effect
ef checking over-capitalisation and to that extent.they go part of the way
to meet the points we pressed a year ago and to depapnstrate the validity of
the criticism we then made. e )

Before I turn to the other matters, I should, like to ;hé.ke a brief re,
ference to the proposal mentioned in the budget speech to. write off the
liabilities of the railways in respect of their aceymulated arrears of con-
tributions to the general revenues and to eance), the borrowings from the
Deprecistion Fund to meet deficits. In that comnection we notice that
the Financial Commissioner has a Resolution on the paper which will
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come before us for discussion later on, and while I do not wish to anti-
cipate any discussion that may take place at a later stage, I cannot re-
frain from reminding the House that a year ago we pressed for a thorough
revision of the present Separation Convention for the very reasons that
the Honourable Member now puts forward, namely, that the railways can-
not resume current contributions to General BRevenues within any reason-
able period that can be foreseen. If the House cares to look up the
debates last yesr, it will see that the words used by the Honourable Mem-
ber the other day in this connection are almost identical with ‘those I
used then. Perhaps the House will forgive me if 1 do a thing I don’t
tuch care about doing and that is quoting extracts from my own specches.
"This is what T said last year: :

“If we look at the maiter with the eyes of realiste, I think we shall have to
agree that the expectation that the railways will be able to make any substantial
contribmtions to the Central Revenues iz not likely to be realised for a great manly.'
years, or, at any rate, withiu any measurable distance of time. If that princip)
is accepted, steps should be taken to place the relationship beiween Railway and
Government finances on a basis more closely related to the facts as they are today.”

The Honourable Member's budget speech this year shows that he
realises the nccessity for making adjustmeniz to mect the pesition to
which I drew sttention last year, and seeing that the relationship between
the Railway and the Government finance is governed by the Separation
Convention, what we should new like to knaw is why ouly the seeumulat-
ed arrears of ocontributions are being dealt with instead of tackling the
bigger problem of revising the Convention. 1 hope the Honourable Mem-
ber when he replies will see his way olear to explain the reasom for the
limited Resolution which the Financial Commissioner hus put on the paper.

WEll, Sir, I propose to leave that matter there for the moment.
come now to another aspect of the railway problem and one which has &
very close bearing upon the revenue position, namely, publicity. 1 do
not know what other Honourable Members think about the present publi-
aity efforts of the railwnys, but we are inclined to feel that there is &
great denl of room for improvement in this direction and that the railways
are by no means taking the fullest advantage of nll the possibilities for
popularising railway travel and attracting new sources of revenue. If I
may say 80, it would not perhaps be a bad thing if the Members of this
House received automatically n copy of the Report of the Railway Board
and in the same sense it may be a good plan to publish an abridged edition
of that report in the form of an attractive broachure for the inform-
ation of the public. I mention that because, as spme Honourable Mem-
bers may know, the London Passenger Transport Board recently issued
for the price ‘of a shilling an attractively devised report of its nctivitied
which became a bestseller in England. 1 believe 1 am right in saying that
the Railways in the United Kingdom regard their Publicity Departments
#8 the most imporlant link in the orgamsaticn. It is the Pullicity De-
partments which keep in touch with the public, and it is largely a conse-
quence of their efforts or lack of effort whether the ruiiway mindedness of
the public increases or diminishes. The Honourable Member had to in-
form us two days ago that the railway receipts from passenger traffic were
Rs. 60 lakhs less than had been anticipated. Well, 8ir, that seems to me
{0 indieate that there is urgent need for a little moré enterprise and inagi-
nation in the Publicity Departments of Indian Railways. If the Honour-
ahle Member’s problems are to be solved, the railways ‘will not only have
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10 retain theh present passenger traffic but thei will havo-to atbract iresh-
<ustom and one of the best methods of inducing the public to use the rwl-
ways is by improved publicity and advertising. It is a good old adage:
“It pays to advertise'’, :

There is another matter which in some ways is equally as important
as railway publicity and that is the facilities the railways offer to the busi-
.ness community. The Honourable Member will get all the encourage-
‘menl. we can give him in his efforts to improve and expund the co-opera-
tion between the commercial departments and the business coramunity.
There are numerous smull ways in which the service provided by tho com-
mercial departments can be improved. Homourable Members will per-
haps be familiar with instances where the arrival of goods at their destina-
tion is not nctified to the consignee with the result that dermurrage is
often incurred. The use of the railwavs for the conveyance of parcels is
not likely to be encouraged if payment of demurrage is demanded lecause
the consignee is ignorant and kept in ignorance of the time of arrival of his
parcel. There are also cases where when parcels despatehed freight paid
are re-weighed at their destination where, whether owing to discrepancy
in the mashines used for weighment or some other reason, they are found
to have been incorrectly weighed at the despatching station and carriage
or freighlage on the excess is demanded. The public ought not to he mada
to suffer in such cases, for the mistakes. whether bond fide or not of
railway servants. These are perhaps small matters, but they are matters
in which the railway service to the public brenks down, and while they
would cost very little to put right, they would go a long way towards
‘increasing the popularity of the railways.

There is one other matter to which T wish to refer before I resuine
my seat. The House has listened today to the speech of my Honournble
friend, Sir Henry Gidnev. He referred in particular to the statur sud
pay of the Anglo-Indian employees on the railways in the light of the
-decision of Parlinment as expressed in section 242 of the Government of
India Act. He reminded the House that he raised this maticr a vear
ago, and T will take it from my Honourable friend that he would not have
referred to it again this year, if he had reeeived some assurance that effect
‘would be given to what ia clemrly the mandste contained in the rection
of the Act which he mentioned. The members of the European Group,
who considered this matter at their meeting yesterday morning, huve a<ked
me to add that they are disturbed by the position as stated by Sir Henry
‘Gidney, and they hope that the Honourable Member, when he re;lies,
-will be able to remove their present apprehensions.

Other points which have occurred to us are the cost of the Railway
Rates Advisory Committee which, in the case of last vear amounted to
Re. 80,000 for the consideration of four items only which seems on the
face of it to be rather out of proportion.

The cost of the conduct of Railway Audit and Accounts also seems high,
but this is probably a matter which will be dealt with in the Wedgwooé.-
Committee Report, and T do not propose to discuss. this ut length tnday.
Before I sit down, T should like to add my tribute of congratulation to
mz' Honourable friend, Sir Raghavendra Rau. All of us in this Ilouse
who hm‘edlm_d t'l;z pleniurg: and helpful assistance that he has so freely
given us during the past five years were ver: to see. the. distinction
that has been conferred upon him. Y gl * _‘_f-,h.q_d;s,tmctuq
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Mr. Muhammad Nauman: Sir, I congratulate the Honourable Member:
for Railways for having, at last, presented a surplus budget for the railways-
this time. The prolonged deficit for many years was creating a feeling in
the country that the railways would probably continue to be & burden on
the general revenues for all time to come. 1 pointed out last year that the
depression had ended for all practical purposes in 1984-85,—that was the
feeling in commercial circles. But the Honourable the Commerce Member-
did not appreciate my forecast then and merely said that my optimism was-
not evidenced in his Department. I am glad that my statement has prov-
ed to be true and that the improvement in economic conditions has. result-
ed in bigger revenues and relieved the deficit which had been a chronic-
factor in the railway budget for many years. .

I must thank thc Honourable Member for his detailed and lucid state-
ment, and, although I propose to criticise some of his measures, I fully
appreciate the difficulties of his Department under circumstances. I think
the idea of change ‘‘in providing that capital should generally be charged
only with that part of the cost of an asset renewed which represents a
definite improvement, that all renewals and replacements should be charg-
ed to the depreciation fund (including renewals of non-wasting assets, which
had hitherto been treated as part of the working expenses), and that all
sums received from the disposal of assets replaced should be credited to-
the depreciation fund ", is probably well founded and will make accounting
more in order and more businesslike,

The Honourable Sir Zafrullah Khan has stated that commercial lines
are expected to show & surplus of just over Rs. 2 crores; but he did not
make mention of any efforts which were made by the railways to improve
conditions of truflic except in coal and wheat, where he has stated that
appreciable encouragement and facilities have been afforded. I must
confess to a feeling of surprise at the neglect of other commodities. Last
year and the year before, 1 definitely stated the deplorable conditions of
hides und skins trade and the apathy of railways in this connection. I
said that, owing to the exorbitant rates, the trade itself had deteriorated.
World depression, cominencing from 1929-30, made such serious changes.
in the level of prices for all commodities originating in every country that
all Governments and railways did something to improve conditions; .but.
the skin and hides trade of this country received no attention from the
railways up till now. The Government of India gave some relief to the
skins trade by taking off the five per cent. duty in 1935 and thereby saved
the trade from any serious ruin; but the railways, in spite of all representa-
tions, have taken no notice of the serious situation which has arisen out of
the high und disproportionate rates. May I ask the Honourable Member,
through you, Sir, if he and his Board and the different Agents of the
railways huve ever done anything for this trade? Did they ever start any
inquiry on the lines which I have been suggesting for two years? Besides:
me, the different Chambers of Commerce also have made suggestions at
different times but with no results. Did they ever consult commercial
bodies in this country in regard to this matter as other matters of rate
and tariffs? Here I have to give a short reply to the sdvice which our
Deputy President has just now given to the railways in his speech. He
thinks that the encouragement of the export and import trade by the
railways should not be allowed and to this I seriously-object. I may be
wrong according to Mr. Datta, our Deputy President, but the concensus of
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cpinion on this side is that the export and import: trade should eertainty be
encouraged: for: the-economic development of any country by every possible
mesans; and what Mr. Akhil Chandra Datta has suggested appears to me
to be-absolutely out of the way and is detrimental to the general prosperity
of this land which mostly depends on the export of her such raw materials
which she cannoet consume for her own industry and her own use.

Sardar Sant 8ingh (West Punjab: Sikh): At the expense of your own
industries ?

Mr. Muhammad Nauman: There is no question of that. If you Have
got an industry, you develop it, but if you cannot consume them fully,
you have to send them out. As for cotton, if you cannot  use all your
cotton, do vou mean to say vou should change over the land to the produc-
tion of wheat and let cotton growers get one-fourth of the value of the yield
in value? :

Mr. President (The Honourable Sir Abdur Rahim): The Henourable
Member had better address the Chair. ;

Mr. Muhammad Nauman: With your permission, Sir, 1 just want to
say this that the idea of railway rates not being favourable from port to
port is an absolutely erroneous one if he wants the economic uplift in this
country. What do we mean by trade and commerce?  Exehange of u
certain commodity with an individual or a country or a province is termed
trade and commerce, and this is necessary. If trade and commerce does
not exist. the commodities will not move and no country in the world can
remain solvent with such stagnant condition. Of course, you cen stress
on the system of exchange or barter and cn the question of trade balance;
but vou cannot say that we will not export outside and sell our goods and
we will not buy other’s goods. You have to sell your surplus stock and buy
vour requirements. The theory of no export snd no import would have
been -good in Asoka’s time, but not now in the twentieth century. . . . ‘

Sardar Sant Singh: You want to send raw hides and get Batta's shoe?

Mr. Muhammad Nauman: No. If certain people think they do not
want to send their surplus stock of raw hides, they are mistaken. They
have to do it, otherwise those hides will perish for no value return. They
cannot manufacture the entire stock of shoes this country requires. The
Railway administration here is carried on in a spirit of bureaucracy and
not in a spirit of business, and this apathy towards trade is also one of the
results. TLast year, 1 gave enough data for inquiry into the matter of the
skins and hides trade, but not a word of reply has come yet. I stressed the
fact that Madras, being one of the chief centres for the tanning industry,
required hides from different parts of India. Here, again, I would drg,w
the attention of my friend, Mr. Akhil Chandra Datta, through vou, 8ir,
to the fact that Madras is a large trading centre for hides and skins. We
cannot send goods to Madras except from Calcutta, and Caleutta being an
emporium for the hides and skins market, it is absolutely essential that the
rates should be comparatively cheaper so as to make the teathér tanned in
Madras more paving and less expensive. . .

!r Akhil Ohandra ﬂuﬁl: You have entirely misunderstood me.



842 LEGISLATIVE ASSEMBLY. (18t Fes. 1987.

Mr. Muhammad Nauman: I have not. Bir, from Calcutta the steam-
ship companies carry goods to Madras at comparatively cheaper
rates, and this fact has not evidently been taken into considera-
tion by the Railway Member as yet. Madras, being a huge industrial centre
for hides and skins, imports huge quantities of hides and skins from
Calcutta, and the steamship companies carry them at reduced rates, while
the railways have failed to give any concession even in their own interest.
Tn 1936 1 also said that in spite of the fact that the value of hides and skins
per piece and by weight had decreased on an average of about 200 per cent.
Since 1918-19, the freight continues to be the same as in 1918-19. Every-
thing wus brought to pre-war level rates, but railways constantly neglacted
to do anything for reducing the freight on skine and hides. The exorbitant
rate of freight hetween Cawnpore, Allahabad, Lucknow and Calcutta far
small consignments has practically finished the trade between the cities in
the United Provinces and Calcutta. Of course, 1 need hardly point ont
that this is a distinet loss to the trade of skins at Calcutta, because export
to foreign countries 18 not possible. It makes the commodities expensive
in the initial stage. Madras finished goods become more expensive by this
exorbitant freight rate on hides and skins. In short, the inequitable
adjustment of freight rates for hides and skins and for some other raw
commodities has been one of the chief factors for the deterioration of the
trade of this country. I hold the railways solely responsible for this dete-
rioration and neglect. Lastly, I may suggest in this connection that the
freight on skins and hides should be reduced to the extent of at least
geventy-five per cent. of the present rate, and opinions should be invited
from the Muslim Chamber of Commerce, Caleutta, the Skins and Hides
Merchants Association. Calcutta, the Bengal Chamber of Commerce, and
such other allied bodies in Cawnpore and other places as well. "Sir, this is
n trade in which the Muslims are predominantly interested, and I appeal
to the Honourable the Railway Member, not merely in the name of my
whole community, but also in my capacity as a representative of Muslims,
and as one closely connected with trade and commerce of my country, to
investigate into the matter and see whether the hides and skins trade ran
be relieved of the burden at the earliest possible moment. It has bheen
made easier now with a ‘‘surplus budget'’. '

1rm

Now, Sir, we come to the question of passenger traffic. The Honourable
the Railway Member has stated that the passenger traffic has not come up
to the mark and he is rather disappointed, but there are so many factors
which he has not taken into account. Even the attitude of the railway
staff hus not changed in the least. The more we talk of courtesies in the
railway staff, the less we find it in them. During company-manngement,
a few years ago, the railway staff used to be dealt with more seriously for
digeourtesiea shown to passengers, but now an irrelevant explanation is
enough reply for any complaint from a passenger. Every merchant in
Calcutta, and probably in other places as well, has to pay a fixed halshish
to the booking babu and the stuff at the time of loading and unloading at
bo:h ends of stations, and no effort is made to check this evil practice as
yet.

Mr. N, M, Joghi: Why do you give them bakshish?

Mr, Muhammad Nauman: I shall explain it presently. Merchants® are
blamed for payment of bakshish, but the amount, of inconvenience that will
arise by resentment ir not easily realised, and no attempt is made to check
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this abominable practice. Normally 50 per cent. of the staff of the rail-
ways indulge in all sorts of bribery and corruption,—and, at whose cost?
At the cost of the general public, both ignorant and educated. Every effort
is being made to penalise the ‘‘ticketless pussenger’’, and even legislation
is suggested on lines which probably do not exist in other civilised countries-
of the world, but no effort is made to remove corruption in the railway
staff. I have been asked sometimes for a suggestion by the railwuy_autho--
rities, and I think the simplest and most urgent reasure for checking the:
evil is to start dismissing every railway servant against whom there is a
reasonable complaint from u respectable person. . . .

Mr. N. M. Joghi: Who are respectable?

Mr. Muhammad Nauman: Respectable are those who think themselves.
to be respectable and are respected by others. 1 know, Sir, that even berth
reservation clerks require a bakshish of eight annas to reserve a berth for a
" passenger, otherwisc they put fictitious labels and say that ali compart-
ments were booked before hand. This has happened with some of my
friends in Patna, und, on one occasion, I myself had that experience. It
was reported to the authorities, but I do not know as yet if any uoction has
ever been tuken against the man concerned. This is one of the relevant
factors which has contributed to the depression of the railway revenues, so
far as the passenger traffic is concerned.

Then, the Honourable the Ruilway Member said that the receipts from
passenger traffic huve been disappointing, and he further stated thas
different ruilways hud devised different means for improving the: earnings
of the railways, but they have not met with considerable success. There
are many fuctors which require a thorough investigation before any appre-
ciable results can be expected. Sir, comfort of the third class passengers
has been the crust of the railway debate for many years. Improved third
class coaches were ehown to Members of the Railway Advisory Committee,
but whether they are running or not, and where they are running is not
yet known to us. We do not know on what lines these improved third
clal:i;'_ coaches are used and how they have been welcomed by the travelling
publie.

Here we come tc the question of the rail-road competition. Lorry
services are sometimes more conveniently timed, although it must be
admitted, in all fairness, they are less efficient. The public get the convey-
ances at short intervals, and they also get a little more courtesy from the
bus drivers and conductors of the lorries. As the lorry service is run on
business lines, it is to the interest of owners to see that their husiness is
paving them, and this they cannot do without the goodwill of the public,
and therefore, those in charge of the lorries are always verv courteous and
obliging to the passengers, whereas the railway servants think that they
are memhers of a bureaucratic organisation, whether the train service is
paying or not, whether the passengers do get comfort or not, they will get
their saluries all right at the end of the month, and, therefore, they are
not at all careful to be even a little courteous to the travelling public.
Again, local timings of trains are sometimes so absurd that it compels
people to use motor service. I know, in Patna side, the local train serviee
for about three months or more was 8o inconvenient that the litigant public
gsometimes found iti impossible to return the same day even from such
courts as Barb and Behar, which lie at a comfortable distance of only
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wbout 50 miles. The public of Patna made serious complaints to the autho-
rities concerned, and the press of the province was full of articles, but no
notice of uny kind wus taken by the authorities till such times when they

themselves discovered their mistake after some experience of loss in locsl
income.

Another small factor which may also be mentioned is the question of
price of the time table. The price of the time table has been increased
from two annas to six annas. Of course, the enhanced price of t)@ time
table is justified by the fact that they contain some additional information,
but how many pecple, I ask, require this additional information "of “Yules
and tariffs? The expenses on time tables, in my opinion, should be treated
as expenditure incurred on advertisement, and they should be so cheap-that
they may be available at a reasonable prica to the travelling public. 1
think the price should be fixed at about half an anna (six pies). I did bring
this matter to the notice of the authorities of the E. I. Railway, but I have
not so far found any change made in the price of the same. Moreover, time
tables are preparad without consulting the public of the area or without
consulting their convenience. You have the lorries which require no time
tables and the timings are on everybody’s lips in the locality. Cheapness
of fare is also one of the factors, although not so very important, but I
think this has tc be seriously investigated by an enquiry into the local
conditions. Of course, it is never fashionable or even comfortable for the
higher or the middle class public to travel in lorries, but they do so only in
such circumstances when the railways cannot meet the demands of regu-
lated timings. Cheaper return tickets for short distances should be intro-
duced, which, I think, will be popular. Shuttle trains are sometimes very
convenient, but efforte should be made to arrange timings in a way that it
would give shorter intervals between two trains and specially places where
lorry passenger service is being run. Rail-rond competition is a subject
by itself, and I will not take the time of the House in discussing all the
aspects of this competition here, but will do 80 on myv cut motion which I
have given particularly to discuss this part. I may simply say that ‘‘un-
.economic bus competition’ is not the only factor in the deterioration of
passenger traffic a: the Honourable Member thinks, but is one of the
many factors, and. of course, important, but bus service, not being efficient
and comfortable as vet, can be eagily overcome if serious effort is at all
made by the railways. The Honourable Member has said in his speech:

“Better corps and higher prices have combined to give: us a considerably increased
traffic.”’

This is just all right, but he has failed to point out how he and his
Board have contributed towards this improvement. Did the railways mako
aeny serious effort to encourage the moving of commercial commodities?
They have just moved, because the world factors were in favour. Crop in
America failed. Australian wheat had suffered, and demand in Europe in-
creansed probablv for reasons of ‘‘international situation’’, and the Indian
peasantry could make use of the eircumstances and export of commodities
increased. The rebate on coal and wheat are the only two instances where
affort has been made to support commerce. but what percentage of income
4o these pommodities form? If an average of ten years is to be taken, not
more than 16 per cent. in value of traffic freight. Oilseeds have improved
by 81 per cent. or about, and why? Has any part, worth the name, heen
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played by the railways in this improvement? In London and other parts
of the world, the Board of Trade is always consulted and special meetings
are arranged for discussing the fixing of tariff rates. And what have we
bere? A regulated order of the railways, so called ‘‘Statute-book’’, which
sither you obey or cry in wilderness.

Now, we come to discuss the question of expenses, which the Honour-
.able Member is very happy in stating:

“In the accounts, however, owing to the change in allocation, already referred to

by me, the total working expenses will appear at a figure which is 4 crore below the
‘budget estimate. . . . .. "

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has exceeded his time limit already.

Mr., Muhammad Nauman: I will finish in two minutes, 8ir. My
Honourable friend, Sir Muhammad Yakub, has already said that the work-
ing expenses are too high and the administration is top heavy, that there
are two many Burra Sahibs, too many fat salaries which are mostly sine-
cures. I wanted to see an Agent, and for that purpose I had to inform his
Secretary, then to the Deputy Secretary, and so on, and I was able to see
the Agent after about 15 minutes, as if I was seeking for an interview with
His Excellency the Governor or the Viceroy.

An Honourable Member: Were you a Member of the Assembly then?

Mr. Muhammad Neuman: This was only about two or three months
ago. Of course, I was a Member of the Assembly.

Mr, N. M. Joshi: You must thank your stars that you were not made
to wait for half an hour.

Mr. President (The Honourable Sir Abdur Rahim): The Chair would
ask the Honourable Member to conclude his speech now.

Mr. Muhammad Nauman: I do appreciate the idea of air conditioned
‘coaches as an experiment which the Honourable Member has promised to
introduce very seen, and they will be appreciated by the general public
too

Finally, T beg to enter my protest against the elimination of Indians
on the personnel of the Wedgwood Committee, and I endorse my Honour-
able friend, Sir Muhammad Yakub’s opinion that we feel very much im
sulted when a South African expert has been taken in preference to anmy
Indian. This is a Committee of such people who are ignorant of Indian
conditions, and their report will be equally a book of theories in this
country, With these few words, I resume my seat, Sir.

The Assembly then adjourned for Lunch till Half Past Two of the
Clock. '

The Assemblv re-assembled after Lunch at Half Past Two of the Clock,
Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

Mr, N. M. Joshi: Mr, Deputy President, I would like to follow the
example of several Honourable Members that spoke this morning in offer-
ipg my congratulations to the Honourable the Railway Member for his
good luck in being able to balance his budget. I would verv much like to
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congratulate him upon the soundness of his policy, instead of congratulat-
ing him upon his good luck. Unfortunately I cannot do so, for I feel that
the policy which the Honourable the Railway Member is following is not
a sound one. I would like to examine the policy which he has been follow-
ing in administering the lndian railways. I would have very much liked
to deal with this question by quoting figures. But I would like fo bring
to the notice of the Honourable the Railway Member that, in spite of my
desire to study somc of the statistics regording railway administration,.
having got this Red Volume only this morning, I am unable to dp so. I
hope, Sir, the Honourable Member will give some attention to the publica-
tion of these reporls a little more in time than he has been able to &ok this
vear. I shull now examine the present policy of the Honourable Member
in administering our railways. 1 may also incidentally state what, in my
hymble judgment, is the sound policy which we should follow in administer-
ing the Indian railways.

For a proper understanding of the subject, I may be permitted to state
what was the origin of the Indian railways. The Indian railways were not
started to provide transport facilities for the Indian people. The origin of
the Indian railways lies in the desire of the British people to find lucrative
investment for their capital. That was the origin of the railways. While
starting the ruilways and finding lucrative investment for their capital,
they also desired thut, if the railways were built in India, there would be =«
great market for some of their manufactured goods and there will be ample
scope for the employment of the British people in this country. I admit
that, whatever may havé been the origin of the Indian railways, the pre-
gent policy of the Government of India is to treat the Indian railways as an
Indian public utility service. It is true that they also state that, although
the Indian railways are a public utility service, still they ought to conduet
the Tndian railways on what they call commercial lines. Although this is
the present policv of the Government of India, I am sorry to say that the
traces of the old policy involved in the origin of the Indian railways still
persist in the andministration by the Government of India of the Indian
roilways. While denling with the several aspects of the policy, T shall show
what those traces of the origin are in the administration of the Indian
railwavs. Admitting for a moment that the policy, which the Government
of India have enunciated in treating the Indian railways as a public utility
service to be conducted on commaercial lines is & srund one, T feel that even
that is not done by the Government of India in a proper manner. If the
Indian railways are a public utility service, it is necessarv, in order that
the fullest advantage should be given to the people of the country of that
public utility, that these public utility services should be under public con-
{ral.  Unfortunatelv our railways in India were built originally by some com-
panies.  Most of the eapital belongs to the Indian people. 8tiil, even now
the management continnes to be in the hands of some companies. The
Legislature and the Indian people have expressed a desire that, as soon as
the present contracts of the companies will be terminated, these railway
lines should be taken over by the State under its own management. The
Honourahle Member for Railways has not done that. and, during this vear,
in spite of the Resslution of the Legislature, when the contracts of the two
railway lines could be terminated, the Honourable the Railway Member
failed to take over those lines under State control. Taking for granted that
all the lines are brought under State control, under the present constitution,



THE RAILWAY BUDGET—GENERAL DISCUSSION. 847

the Indian railways cannot give us the fullest benefit of u public utility
gervice so long as the Government of India are not' “respunsible to the
Legislature and to the Indian ple. You will remember, Mr. Deputy
President, that sometime ago the Indisn Legislature passed a Resdtution
recommending to the Government of India that instead of importing loco-
motives from abroad, we should manufacture locomotives in this country.
The Honourable Member, not being responsible to the Legislature and to
the Indian people, told the Legislature very plainly ‘that he was not going
to give effect to that recommendation. Mr. Depiity President, when the
Honourable Member and the Government of India are not responsible to
the Legislature, the Indian people cannot get the fullest advantage of 'the
public utility service which is being conducted in the name of the Indian
people. ‘5ir, if a public utility is to serve its fullest object, not only should
its administration be in the interests of those people for whom the publie
utility has been started, but that public utilitv should serve the interests
nf the esuntry in’' cther ways also.’ There is nothing wrong in our expeeting
the Indian railways to help in the establishment of other subsidiary indus-
tries the help of which the Indian railways require. At present, on account
of the traces of the old policy, the Government of India import not less
than six crores rupeex worth of railway stores from abroad. It is true that
thev purchase stores worth nine crores of rupees locally aldo, but, at the
same time, if the Government of India followed the polioy of getting all
the stores in India, and if they hwd tried that during the last seventy-five
vears, I am quite sure that Tndia cowld have produced all those stores hv
this time. Then, %ir, net only could India have got a good transport
service, ‘bt this transport service would have helped in the establishment
of saveral other industries in this countrv. T. therefore, feel that in thia
respect the people of this countty do not get the fullest benefit from this
public utility service. '

Then, I would like to examine the policy thut the Goverument of ludia
have been following in providing s tramsport service for the people of this
country. 1 shall first take the goods traffic. Some Members and you, Sir,
purticularly, drew attention this morning to the fuct that the Government
of Indiu psy grester attention to the transport of imported und exported
goods than to the development of the internul trade of this country. Sir,
it is not our intention that the railways should not cwrry goods which are
imported into this country, nor is it our intention to say that the ruilwayy
should not give facilities to those goods which we export, but what we do
insist upon is this. After all, the import and export trade of the couutry
can only be smaller in extent than the internal trade of the country. We,
therefore, want the Government of India to pay much greuter attention to
tho development of the internal communications and of the internal trade
than thev do at present. That is, Sir, our demand. Unfortunately, the
Government of India, on account of the traces of the origin of the ruilways,
still persist in puyving greater attention to the import and the export trade
than to the internal trade of this country. I admit, Mr. Deputy President,
that recentlv the (Government of India have given facilities to some organis-
ed industries, such as the coal industry, to wheat. to the steel industry.
ete., but organised industries do not fill the whole bulk of the country’s
trade.—which is much larger than that provided for by the organised in-
dustrics alone. What we, therefore, want the Government of India to do
in to pay greater attention to the devélopment of ‘the inérndl trade,” and
nof only of the organised industries, but even of the unorganised industries

(o]
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as well. We produge goods in towns which are not big organised industries.
We produce goods in, villages which certainly are not organised
industries, but if thege goods are carried from village to town and from one
town to angther, the country will benefit, and the railways will benefit
too if they pay attention to carrying this trade. 1, therefore, feel that the
Government of India ghould follow the policy of paying sufficient and
adequate attention to the development of the internal communications of
this country and to the development of the internal trade. Mr. Deputy
President, if you compare the prices of some articles—not articles of big
import and export, but articles in which trade is going on within the
country—you will find that there is sometimes a great difference between
the price of the article where it is produced and the price of that.very
article in a place not very distant. We want that anything produced at
any place in this country should be carried to other parts of the country,
and if the communications are good and cheap, there cannot be any great
difference Letween the prices at the place of origin of that article and the
prices preyajling at ihe places where the articles ure consumed. I feel,
therefore, that the Government of India should pay attention to this aspect
of the poliey.

Bir, a complaint has been made of the competition between rail and
‘road. Mr. Deputy. President, I am not one of those who believe in un-
restricted cowmpetition between the different means of communication, but
I believe in thie that this country has not even today sufficient means of
communication and transport, and there is enough scope in this country for
both the railways and. the, buses and even the bullock-carts. (Hear, hear.)
1 feel, Sir, that if there is a proper co-ordination between roads end the
railways and other means of transportation, and if the Government of India
give proper attention to communications between villages and villages and
villages and towns, there would be enough scope both for the railways, the
buses and sometimes even for the bullock-carts. (Hear, hear.) I would.
therefore, like the Government of India, instead of merely reviling the bus
conductorr, to make efforts to co-ordinate the different means of trans-
portation. so that not only will there not be profitless and wreckless com-
petition between these two means of transport, but the countrv will gain
by having sufficient means of communication between all parts.

Mr. Deputy President, I shall now turn to the other objeet of Indian
railways, viz., to provide a cheap and a comfortable means of transport for
the people of this country. In thir matter also, there are the traces of the
old policv. The TIndian railwavse at one time were -considered
to be intended for the transport for the British people in this
country, and attention was paid to the needs of that community. If the
first class travel wae made comfortable—the class by which the Britishers
in this country travelled—then the Government of India were satisfied. Tt
ie true that recently many Indians, Indians who are wealthy and who have
got political influence have begun to travel by first class and second class.
and, therefore, the Government of India are quite willing to give them the
benefit which thev used to give only to the Britishers. Sir, the first and
the second classes are intended for the Britishers as well as wealthy Indians

The Honourable Sir Muhammad Zafrullah Khan: Also for Members of
the Legislature.

Mr. N. M. Joshi: I shall show, Sir, that while they give disproportionate
attention to the needs of and to the provision of all sorts of facilities for,
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the first and the second elags passengers, they utterly neglect the third
class passengera. Mr. Deputy President, in 19383-36, the Indian Railways
got Rs. 26 erores from third class traffic and they got two crores of rupees
from the firet and seeond class traffic. The report for 1985-86 slso states
that the Indian railways cuarried 45 lakhs of first ‘and second class passen-
gers. At the same time, they carried 49 crores of third class passengers.
Now:, 8ir, if vou take the proportion of the money which the Indian rail-
ways receive from the third class passengers nmd ‘the money which they
receive from the first and second class passengers, vou will find that the
Government of India receive from third class 13 times the amount which
they receive from the first and second class passengers. The number of
third class passengers is 100 times the number of passengers carried by
the first and the second classes. If the facilities given by the Indian rail-
ways for the third class passengers are to be compared with the facilities
given to the first and second class passengers, there must be some reason-
able proportion between those facilitien. 1 shall not deal with this subject
at great length, because I shall have another opportunity of dealing with
this subject later on, but I ask vou to picture to vourself a railway station,
say, in & town like Poona or Bombay, and ask vourself how much spase is
given for the waiting room of the third class passengers #nd ask yourself
whether the space given for the third class passengers is at least 18 times
#8 large as the space given for the waiting rooms of the first and second
class passengers, if not 100 tiines which is their due. T want to ask the
Railway Member why the third class passengers should not insist upon 138
timer space being given to them for their waiting rooms.

Then, Sir, take the refreshment rooms at a railway station. I ask you,
Mr. Deputy President. whether in your experience vou have found any
place where the third class passengers have been given 13 times as large a
Dlace for their refreshment rooms as the firat and the second class people
have got, leaving aside the proportion of 100 times for the present? This
is the nolicy of the (Government of India. They neglect the third class pass-
engers which give them the largest amount of money and they waste their
money in giving facilities to people who do not give them sufficient amount
of money. Take any other aspect of railway travel. and vou will find
that the third class passengers are neglected. Take. for instance. trains.
The fnstest train which runs between Bombav and Delhi is the Frontier
Mail. and not a single third class earriage ir attached to that train.

An Honourable Member: There is accommodation for servants in the
third class.

‘Mr. N. M. Joghi: If vou ure a servant of a wealthy Indian or a wealthy
European, vou ean travel by the fastest train, but if vou are an inde-
pendent man, von cannot travel by the Frontier Mail.

Then, we have u train, called the Deeean Queen, which runs between
Poonu and Bombay.

An Honourable Member: Tt ix cancelled now,

Mr. N. M. Joshi: It is cancelled, becnuse the Railwav administration
insisted that no third class passengers should travel by that train. They
ran the train for several vears at a loss. At last thev could not bear the
loss and cancelled it. T am quite sure that if the railwave of this countrv
had been run on commercial lines, anv Agent having little braine would
have thought that this train would have paid its way if it had been reserv-
«d for third class paerengers. But the railwavs eannotdo that. The

c?2
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Indian railways are not intended primarily for the third class passengers;
they are primarily intended for the first and the second class passengers. A
train will rather be eancelled than sllowed to carry third class passengers.
That is the policy of the Government of India. Is there any wonder that
the Government are unable to fulfil the terms of the convention which they
once adopted? And now we are asked to be content to write off the money
which is due to the Indian. tax-paver, because the Indian railwavs cannot
poy. .

I shall now speak only a few words about the policy of the Government
of India in the mntter of the administration of the Indian railways. I
stuted that when the Indian railways were started, it was & means of pro-
viding emplovment for . .the middle classes in Great Britain. Well, Sir,
times have changed, and the Government of India have also changed their
policv. It is true that now it is not only the Britishers who get the higher
emplovments and who are paid quite well for doing their work in those
appointments ‘but some Indians also get the fat jobs. But the fact re-
mning that even after a policy of Indianisation of 12 vears, the number of
the ‘Britishers'ifi the service of the Indian railways has not gone down very
much. The proportion has gone down, I admit, but still the number of
the British people, who are empolyed on the Indian railwavs can be count-
ed by thousands. My complaint is not that not only Britishers are employ-
ed, but we have to pav them more, the British Parliament has decided
that if you bring people from Great Britain, whatever mayv be their worth,
vou must pay them more. The Indian may do as good a work as the Bri-
tisher does, but -the Britisher must be paid more. May T ask vou whether
this is a commercial poliey? Will any commercial undertaking emplov
men from abroad whose work can be done by people in the country and
payv them more? Sir, the Indian railwavs are not run even on commercial
lines. As regards the policy of the Indian railways in the matter of the
trentment of their emplovess, what do we find? The Indian railwavs not
only give employment to some Britishers, but the community to which
my Honourable friend. Colonel Sir Henrv Gidnev, helongs has almost a
monopoly of Indian reilwavs. Let me assure my Honourable friend, Colonel
Sir Henry Gidney, that T do not grudge them emplovment on the Indian
ruilways. The Anglo-Indians are as good as Indians as we are, and thev
have a right for employment on the Indian railways.. But T ask my
Honourable friend, (‘olonel Sir Henrv Gidnev, whether he thinks that there
will be nny Indian who will tolerate racial discrimination on the Indian
railways, simply hecause Parlinment, in its wisdom, thought it proper to
make that diserimination? T am sorry that my friend. Colonel &ir Henry
Gidney, whose advoeacy of his community T admire, but about the wisdom
of which T have grave doubts, has failed to take note of one thing. T want
to ask him whether he is going to insist upon racial diserimination in the
matter of the treatment given to his community in this countryv?

Lieut.-Oolonel 8ir Henry Gidney: All T want is a living wage. .T ask
for nothing more in the operation of section 242.

Mr. N. M. Joshi: If he is asking for a racial discrimination on the
ground that the Parliament has sanctioned 1t. there will be no Indian who
will agree to that policy. If he wants proper wages for the members of his
community, he has every right to ask them. Let him join us in asking for
better treatment of the railway emplovees, and. I am quite sure,

i . . alon
with the other railway employees. his community will henefit. Hone
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Lieut.-Colonel 8ir Henry Gidney: Why don’t ‘¥ou demand s higher
wage? Join me in this demand and refuse to acoept the new scales.

Mr. N. M. Joshi: I am prepared to ask for a higher wage for all; I am
not prepared to ask for a higher wage for one ‘totnmunity only, on the
ground that the Parliament has sanctioned higher wages for his com-
munity. 1 would like to say also one more word to my Honoursble friend,
Colonel Bir Henry Gidney. He said that the Government of India should
take into consideration the loyalty of his community. He made an appeal
to the Government of India on & very wrong issue, If the Anglo-Indian
employees of the Indian railways are going to prosper on Indian railways,
let me assure my Honourable friend that theyv can onlv do so if they co-
operate with the wther sections of the railway employees.

‘Lieut.-Oclonel Sir Henry Gidney: Then you co-operate with- me.

Mr, N. M. Joahi: I am quite prepared to co-operate with the Honour-
3py, "Wole Member. The Indian employees are quite willing to co-
""" operate with the Anglo-Indian employees. They can both pros-
per by co-operation, und not by one community blacklegging, as we call it
in our trade unions, the other community.

Mr. Deputy President, 1 do not wish to speak on this question very long
but, Sir, in the matter of treatment of the employees on the Indian rail-
wayvs, there is one point which I would like to refer. I mentioned that the
Government of India did not acquire those Company-managed railways the
contracts of which could be terminated last year. The Honourable the
Railway Member recentlyv may have seen the disadvantage of keeping the
Indian railways under Company-management. There was recently a strike
on the Bengal Nagpur Railway, and let me take this opportunity of
thanking very sincerely the Honourable Member in charge of Railways and
the Honoursble Mcinber in charge of the Department of Industries and
Labour for helping us in the settlement of that strike. But, 8ir, I am quite
sure, these two Members of the Government of India must have felt in
their heart of hearts that if this Bengal Nagpur Railway had been a Btate
Railway, the dispute could have been settled much earlier. I, therefore,
want them to consider this aspect of the question when they begin to take
decisiop on the guestion of acquiring Company-managed railways for
management under the State.

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable
Member has spoken for more than 80 minutes,

Mr. N. M. Joshi: 1 shall not take much longer time, but, Sir, I wish to
say that the policy which the Government of India are following in the
treatment of their emplovees is a wrong one. They try to give facilities
aud concessions to those people who have already got quite sufficient. The
higher servants are paid more than they ought to be. Not only are they
paid more, but they are given additional benmefits more than the other
peopie. Take the pass rules. The officers who have got enough money to
travel with their cwn money are given much larger number of passes than
the poor subordinates. Now, why should there be any discrimination in
this. The higher officers are paid provident fund, but take the lowest paid
man. He cannot join the provident fund. An officer getting two thousand
rupees can easily save money for his future. Therefore, a provident fund
is & luxury to him, but a man who is paid Re. 10 cannot join a provident
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fund which should be.a great boon to himi. He caunot join it, because he
is paid less. I feel that the policy. of the Government of Indim s a wrong
one. The whole policy ofithe Government of India is to favour the wealthy
aud the .1niddle clusses at the expense of the poor people of'this country.
There was a.compliint by one of the Members, who is not here just now,
about the subordinate railway servants taking bribes. I do not approve of
bribes. I detest taking bribes, but if the railway subordinate takes hribes,
who is to blame—the Government of India which favour one, class at the
cost of another. The Government of India favour first and second class
passengers ut the cost of the third class passenger. They favour the higher
paid employees at the cost of the lower paid employees. If that is not
corruption, may I ask, what is? I am quite prepared to admit that, as a
result of that ‘corruption, favouring one. class: at. the expemse uf another,
money does not pass into the hands of the Honourable Member. But it is
true’ that the tnoney passes into the pockets of the pedple whom. he
favours. from the pockets of the class which he does not favour. May I
ask vou, who'teuches the subordiate employees taking bribes—the Govern-
ment of India which follow the policy of favouritism which, in other words,
is a policy of corruption. I, therefore, feel that if the Government of India
want to uproot bribery and corruption, they must stop the policy of
favouring ono class at the expense of smother. I hope the Government
of India will change their policy. I do not wish to take up any more
time. T thank you very much for not only giving me my allotted quota
of .time, but even a little more.

Mr. M. Ghiasuddin (Punjab: Landholders): WMr. Deputy President,
L must congratulate the Honourable the Railway Member fnr presenting
us with a surplus budget. This relief to the taxpayers has come at a
mcment when the limit had almost been reached, and the public and this
House had given up the hope that never the time would coine when the
railways would not remain a burden to the general revenues. India is
not the only country which is faced with a deficit railway budget, but
since this rail-road competition has come in, it is the position in several
countries. It is one of the inevitable results of the developinent of other
ways of communication. The competition of road and air has played
havoc with the finances of many railways in all parts of the world, but.
all the saxne, as my Honourable friend, Mr. Joshi, has nointed out, roads
can be made allies of the railways. At present, roads are cousidered the
arch enemies of the railways and a sort of nightmare to the Department
of the Honourable the Railway Member; but, I submit, with a little more
foresight and imagination, these very lorries and road buses can be turned
into feeders for the railway traffic. If the railways operate their own
buses and start traffic between the towns which are not exactlv on the
railway lines but on the metalled roads, and issue direct tickets from those
towns to other places which are not connected by the railways but are on
the motalled roads, and if there is a direct rail-road co-ordinzted service,
my ‘submission is that these buses will be of use to the ruilways and the
finances of the railwavs will improve on that account,

Sir. a, point has been wnade by a good many speakers, who spoke
before me. that & great deal of traffic was diverted from the railways to
rosds on. account of corription among the railway employees. We are
told fantastic stories about station masters who earn more monev than
the Honourable the Railway Member himself. I do not know how far
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those storics are true, but I would request the authorities to go into this
matter fully and see whether or not therc is any justitication’ for those
stories. A little bukshish is, of course,—I do not say permissible,—but
prevalent, in every part of the world and in all railwnys. 1f you tip a
fellow half a crown in England, probably in his stifftnecked English way
he will be thankful; and on the French railways: s ‘much beinedalled and
heavily moustached railway conductor or guard will be so thankful for a
ten franc note that you will probably have the embarrassing thought that
he was going to kiss you! And no wonder that a rupee to n reservation
clerk here is equally welcome. But, as regards other corruption, I think
the railway authorities should go into that metter more thoroughly.

_ There is another public complaint which I would respectfully bring to
the notice of the Railway Membér, and that is the nuisance of level
crossings. A good many accidents take place there, and great delay is
vaused to the motoring public at these level crossings. Just now, while
coming from Lahore to Delhi, I was stopped three times op my way by
the same train, because a car would go faster than a railway train, and,
by the time you reach the next level crossing. it is closed to all of us for
the same train to pass. A good many accidents also happen at those
crossings. 8o it would be better if some money were spent and a gradual
improvement made in that direction. There should be bridges or subways
to do away with the nuisance of level crossings. There are other accidents
also prev’s%ent on the railways, and T say with great regret that the rate
of mortality in these railway accidents is very much on the increase.
This can be diminished if steel coaches were built instead of these
wooden coaches which at present are in use, because, if there is a collision.
these steel coaches will be able to stand the shock inuch- better, and,
therefore, will be much safer than the wooden coaches.

Sir, our railway revenues can be incrensed & good deal if our railways
were properly advertised. In these days, one sees s good ‘many railway
posters, but all in the wrong place. For oné thing these’ posters are
written all in English and are posted at wayside stations. And, then,
vou see the beautiful scenery of Kashmir, and underneath it is written,
*Vigit India’’. Of course, if a person has come as far as a wayside station
in the heart of India, what is the use of inviting him to visit India? That
shows how money is being wasted in advertisements. I im not against
advertisements, and nobody should be, because a great deal of business
is done through advertisements. But this is the wrong way of advertising,
and I think our railways should be advertised in a more proper fashion.

Sir, & good many Honoursble Members have spoken abcut the top-
heavv administration of our railways. Of course, that is true. The whole
administration of India is top-heavy, and 1 am sorry to say that our
Indian railwavs are no exception to this general rule. But there is one
more way in which money is wasted, and that is the over-profiteering by
our railway contractors. This over-profiteering by the contractors is pre-
valent evervwhere, and the railways are no exception in this respect. 1
think the authorities should show a little more stringency when giving
contracts, and the supervision should be done in a better and more efficient
way. .

Sir, there are some railway tracks which are so obsolete that the sooner
thev are done away with, the better, and these railway tracks are «
burden to the general revenues. One railway to which T should like to
draw the attention of the Railway Member is the Kalka Bimla Railway
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under his very ncse. That railway has been rumning at a loss;
and no wonder, because it is sp uncomifortable, so.slow and so smoky (if
I may use the word), that unlese 1t is electrified nobody would like to
travel in it, now that.motors are available. And the worst feature about
this railwav is that, when the weather is damp, the smoke gets into the
carriages, and it never gets out during the whole of 56 milse of journey;
and if no improvement .is possible the sooner this railway is done away
with, the better. kS

Another point relates tc the woes of the third class passengers; during
the period of office of the Honourable the Railway Member, whc ‘takes
pride in travelling third class bhimself, if the Honourable Member would
only take the trouble of visiting any station during the hol weather and
see how women and children are packed almost to suffocation in those
carriages, I am sure, his heart would melt, and, instead of spending
money on first and second class carriages for which ice cane and other
things are also provided, he would see that more trains are started with
third class accommodation and thus relieve the congestion in those trains,
Sir, the sheds and waiting rooms for third class passengers are like infernos,
because thev have roofs of tin only in most places, and it looks as if they
are specially made to accumulate as much heat as they cun during the
hot weather. 8ir, I congratulate the Honourable the Railway Member
on his promise that new air conditioned coaches would be started, but 1
wish the experiment had been made with third ciass coaches, instead

of first and second class ones, because those are the people who require
them most.

As for the Wedgwood Committee, 1 uleo join the charus of protest
against the exclusion of an Indian Member from that Comimittee. The
very fact: that Indians are excluded from that Committez is very demo-
ralising at a time when we are demanding Indianisation in every branch
of Government service; it is really demoralising to have & committee
get up and Indians excluded from it. Our people would have at least
gained some working experience sitting by, and coming into contact with,
those experts, and also got the knowledge of the working of the railwave.

In the end, I congratulate Sir Raghavendra Rau on hise Knighthood
which he thoroughly deserved as a recognition of the services he has
rendered to the finances of the railways. 1 am sure, the whole House
will join me in congratulating him,

Raja Sir Vasudeva Raja (Madras: Landbolders): 8ir, it is satisfac-
tory and is & matter for gratification that the Railway Member has been
able to show, after all, & surplus budget this year. The finances of the
Railways have been causing considerable anxiety during the past few
vears, and it is, therefore, encouraging to know that it has turned the
corner, and things look bright for the future.

There are just one or two things which I should like tu bring to the
notice of the Government while I speak on this budget. It does not,
I regret to note, provide for any substantia] new constructions during this
vear. The Government are probably afraid of launching into new big
schemes for one reason or another. But I think the caution is not
justified at the present moment. Money is cheap and can be got for less
than three per cent.,-labour also is cheap and so also are materials. Tf
there was any time that was most propitious for taking up new schemes it
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is now. In the past, when new schemes were undertaken, money was
dear. and labour and naterial were costly, and that was why the lines
undertaken at such a time proved to be less remunerative. But it will
not be so at a time like this when money can be borrowed at a very low
rate, In my opinion, this is just the time when the previou: losses can
be made good by taking up the construction of new lines which would be
remunerative and nbsolu,t,qry ‘necessary. IF you look at the Railway Map
of India. anvbody can see how well Northern Indis is supplied with
railway systeme and how much gap there is in Bouth India.. If railway
lines cannot be undertaken on a large scale, at least those that are
absolutely necessary should be taken up and should not be postponed.
The opening of a first olass harbour in Cochin makes it imperative to have
certain railway extensions there to meet the growing demands of railwaw
communication consequent on the extensive traffic. Not only that, the
harbour iteslf may suffer in it income but for a faw more lines of exten-
sion. The Harbour Expert and Adminisirative Officer. Mr. Bristow. has
heen expressing vehemently that a short connection between Trichur and.
Pollachi. and a rail from Mettupalayam to Mysore are indispensable . . .

The Honoursble Sir Mubammad Zafrullah Khaa: There is a railway
alreadv fromn Chamrajnagar to Mysore. You do not went another one?

Raja Bir Vasudeva Rajash: A railway to Nanjengode. In his words:

“Both of these connections are now imperatively necessary to the success of the
Cochin Harbour. Indeed it was questionable whether the scheme should ever have
been started without having first a clear agreement on the subject.”

He further sayvs that the urgencv of tuking up the juestion is proved
beyond doubt and he hoped that serious and favourable consideration
would be given to it. In the light of such an expert opinion coming from
Mr. Rristow to whom great credit is due for his far sight and ability in
bringing the Harbour to a successinl completion, I urge that the construe-
tion of these small lines should not be further put off. The policy of
not undertaking them now must be characterised as ‘‘Penny wise and
pound foolish™. 1 do hope that the Railway Member will give me an
assuring reply in this matter. T know he has himself seen the harbour
and has studied the question in all its aspects. As such I am surprised
that he has not included them in this vear's budget. From what T know,
both the Cochin and Mysore Governments are ulso keen to get these
-ex¥ensions.

Another point. I would mention, is the omission in his speech to say
reference to the third class passengers. Does it mean that everything
has been done for the comfort of the third class passengers? Last year,
we heard & lot ubout a new type of third class conches, and some Mem-
bers of the Assembly were even shown those coaches at the New Delhi
Railway Station, and, since then, nothing has been heard of, and the
model still remains A model. More urgent than the further comforts to
he provided for the first class passengers such as air-conditioning arrange-
ment, I think, is the provigsion of more comfort and accommodution to the
third class passengers from whom the bulk of revenue is obtained. I
hope this 1natter nlso will engage the serious attention »f the Honourable
the Railwav Member,
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It is noticeable fromm the budget that more economy is waintsined in
the working expenses of the railways in the past years without affecting
the efficiency in any way. In view of the satisfactory feature of the
finances of the railways as evidenced by the budget, the tribute paid to
the ability and efficiency of Sir Raghavendra Rau by the Raoilway Member
is perfectly justified, and I have pleasure in endorsing the same.

Dr. ¥. X. DeSousa (Nominated Non-Official): Mr. Deputy President,
this is the first budget after a lapse of six years which has been presented
to the House a8 a surplus budget. * An estimated deficiti of Rs. 8°44 crores
has been suddenly converted into a surplus budget of 15 lakhs. While
due credit is to be given to the Honourable the Railway Member and
his able assistant, Sir Raghavendra Rau, the Financial Commissioner,
whom I take this opportunity of congratulating on the distinction that
has been conferred upon him, he being the first person frorn my part of
the world who has been knighted,—I say while due credit is to be given
to these gentlemen for the “favourable results that have been achieved,
1 think thev would be the first to admit that these results have been
just as much due to luck as to good menagement. Until the beginning of
January last, the prospects were very gloomy. Suddenly there was a
spurt in goods traffic. There was a rise of as much as four crores caused
by the transport of food grains, of cotton and of oilseeds.

While the Honourable the Railway Member in his opening speech
naturally expressed satisfaction at the favourable results achieved, it was
quite clear from the tone of his speech that there was not much_jubilation
in his satisfaction. He realised that in these favourable results
there was no indication of permanent prosperity having come
buck to the ecountry. He felt that these favourable results
were due to rumours of sudden warfare. 1 understand from
persons competent to judge that the spurt appeared suddemly and
hag abated as suddenly. What contributed to the somewhat subdued
tone in which the Honourable the Railway Member expressed his
jubilation wae the fact that the passenger traffic showed no improvement
at all.  On the contrary, there was a lag of as much as Rs. 60 lakhs in
the pussenger traffic, and I think we all know that it is the passenger
traffic which is the barometer of s country’'s prosperity. Now, 8ir, what
are the reasons which have contributed to this lag ‘n the passenger
traffic? Whenever the question of passenger traffic is mentioned. the
Railway Administration trot out two bogevs, and thex nare the ticketless
traveller und the motor competition. Now, talking about these two hogevs,
the Honourable the Chief Commissioner for Railways, specking in the
other House, the other dav. said:

“In the debates in the Legislature und the correspondence in the press where the
subject has been the ticketless traveller or road competition, there has been a ten-
dency tu shelve hoth these problems on the ground that the loss from ticketless tra-

veller and motor competition were merve excuses put forward by the Railways to hida
their own inefficiency.”’

It is a case which reminds me of the old adage. Qui 8'excuse s'accuse.
As to the loss incurred by railways on account of ticketless truvel, speaking
on the Railway (Amendment) Bill, the other day, I showed that the
alleged loss of 50 lakhs of rupees was 8 mere myth, that it was a mere
figment of the railway imagination; at the outside the loss could be com-
puted at nothing higher than Rs. 80,000 per vear. I do not for & moment
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deuv that some loss has been caused to the railways by competition from
motor buses, but no figures have been put forward, no statistics have been
placed before the House to compute the loss except the bare statement
made by the Honourable the Railway Member who, I think, ir the course
of last year's debate, said that the loss amounted to three crores of rupees.
But I shall presently show that, in spite of this competition, there ure
indirect benefits resulting to the country, from which the railways also
will eventually benefit, and in order to show what they are. 1 shull put
before the House certain pertinent considerations.

You, Bir, this morning elaborated the point that the general policy in
respeoct of freights and rates adopted by the railways has been dietated by
the consideration that they were niore concerned with the export trade of
raw materials and less with the import trade of manufactured articles.
You complained, and justly complained. . . . . '

[At this stuge, Mr. President (the Honourable Sir Abi‘]ur-Rnhim)
resumed the Chair. | h

The Honourable the Depuy President complained and justly com-
plained this morning thet the requirements of the internal trade of the
country were neglected, and that the communications for carrying on the
internal trade were also neglected by the policy adopted by the railway
authorities. This aspect of the case has also received support from the
strong advocacy this afternoon of my Honourable friend, Mr, Joshi. This
indifference to the internal trade of the country, this indifference to the
agriculture of this country, has contributed to the success of the motor
competition on the roads. It is the failure of the railways to-uaccom-
modate their policy of construction, to adjust their policy of freight and
rates, to keep pace with the growing economic changing needs of the
country that has made the competition with the motor bus such a serious
factor.

Sir, it is said that in spite of this competition, this House should
support the railway authorities in their policy of keeping the: mptor bus
under State control, because the State have sunk 800 crores of this
country's money in railways which is a national asset, ‘abd it is asked
swhy should this bus competition be allowed to jeopardise the return from
this investment? 8ir, I ask this question: Are you going to cut off
access to markets by the rural masses? Are you going tc stop their
communication with the nearest market, simply because the bond-holders
or shareholders of these 800 crores of money may get their pound of flesh
in the shape of dividends? There can only be one answer to this question.
If you say that the bond-holders are bound to get their pound of flesh,—
all right, give them their pound of flesh, but let the general taxpayer,
including the capitalist and the manufacturer, pay his share. Why should
the rural masses alone be made to bear the burden of this iniquitous
demand? 8ir, T protest most strongly against any policy or against any
attempt to crush the internal trade of the country that is proposed to he
taken by the railway authorities . . . . .

The Honourable Sir Muhammad Zafrullah Khan: What is the Hon-
ourable Member referring to as the measure intended to be taken by the
railways?

Dr. P. X. DeSouza: I shall explain it presently, Sir. In this connec-
tion, I consider that the observation made, the other day, by the Honour-
able the Finance Member, in the course of the debate on the Road
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Resolution, has s very sinister inport, In the debate on roads, the
Honoursble the Finance Member said that 800 crores of the country’s
money was at stuke, and he would not allow the Proyvincial Governments
to develop uny roads which would come into competition with the rail-
ways, so as to affect the earnings of the railways. It is this attitude
to which I take the strongest exception.

"

Sir, it is not denmied that motor transport indirectly may benefjt, and
probably will benefit, the railways in the long run. e Hunourable Sir
Guthrie Russell, speaking the other day in the Council of Btate, said that
motor transport may create its own traffic, and the resulting increase in
the trade may be of great benefit to the railways. Now, speaking on
the subject of competition between the rail and the road, which has arisen
in many a country. I would refer to a volume which has jus* been pub-
lished by the International Chamber of Commerce, and this volume is
called ‘‘The Road and Rail in Forty Countries’. and, in this volume, it
has been shown in what manner in these different countries this conflict
between the road and rail has been attempted to be solved. You should
improve your finances by the provision of increased amenities to railway
passengers, by reduction of freights and by other means of persuasion,

and not by means of compulsory legislation as is proposed ‘o -be done in
this country.

May I know how much more time I have? I do not want to exceed
my time limit.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member may go on.

Dr. F. X. DeBouza: T.et me come to the third class paseenger, and

here Mr. Joshi will forgive me if he thinks that 1 am_intruding on his
provinee.

Mr. N, M. Joshi: The more the better.

Dr. ¥. X. DeSousa: In opening the meeting of the Indian Railway
Conference Association, His Excellency the Governor General said: '

“'It is the duty of all railway administrations to ascertain what the public want
and to do their utmost to provide it, more especially now that other forms of trans-
g:l'b are rising up in competition. The services both for passenger and freight must

speeded up and paassenger amenities must be improved especially those provided for
the humblest class of traveller who forms the bulk of India’s travelling public.”

How does the Honourable the Railway Member propose to implement
this promise held out by His Excellency the Governor General? By
shelving the new design for third class carriage, and by promising the third
class passenger, possibly on Greek Kalends, an air conditioned carriage!
Air conditioned carriage indeed! He wants elbow room to sit. Give him
better facilities for feeding, give himn more lavatories where he can ease
himself during long journeys. But really this promise of air conditioned
carriage, is adding insult to injury. In oy long journeys, I could not help
noticing the very large number of first class carriages and some second
class cartiages which go perfectly empty while the third class passengers
are packed like sardines. It used to be said in England in the olden
davs—I1 do not know whether it is done even now or not—that only
Princes and fools travel first. (Laughter.) But in this country it is only
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the highly paid Government official that travels first. The Indian gentry,
hm‘ewer vsealth\ they might be, travel only second. Now. I ask, what
is the need of havmo three classes in a railway train in this country?

An Honourable Member: There are four classes.

Dr. ¥ X. DeSousza: Yes, four clusses. Why not bave only two as
thev have in England or on the contineat? Why not have cnlyv first class
and third class, and let those who really want extra comiort have an air
couditioned carriage like that promised by the Honourable the Railway

Member and pay for it. As for the present second class curriages, it has
become almost as bad as the third claes.

The Honourable Sir Muhammad Zafrullah Khan: By parity of reason-
ing, the third cluss is as good as the present secortd clsss.. (Lasughter.)

Dr. ¥, X. DeSouza: - The other day, I saw a friend of mme-travelling
second clasa from Bombay to Delhi, and I found that in is compartment
there were eight pussengers.

I

The Honourable Sir Muhammad Zafrullah Khm Were vou travelling
first ?

Dr. F. X. DeSouga: Yes.

I was travelling at Governinent expense,
but I do not always travel

The Honourable Sir Muhammad Zafrullah Khan: Iamn not in the:least
objecting. 1 was thinking of what they say in England. (Laughter.)

Dr. F. X. DeSouza: There were eight persons travelling in that coni-.
partment, and my friend wus the only ticket holder, and the rest were
passholders, and, among the passholders, there was a cinems troupe and
they carried with them their paraphernalin—-their cooking utensils, their
fowls, and it was reallv most disgusting. In second class, v respectable
man who has paid the fare is compelled to travel in those conditions'

I ask my Honourable friend to protect the second class passengers in
future from this sort of molestation.

The Honourable Sir Muhammad Zafrullah Xhan: That

has  been
restricted a good deal.

Dr. F. X. DeSouxa: Thank you for small mercies, hut still a gond
deal more has to be done. T do not wish to detain the House anyv
longer as my time is up. All T wish to remark is that, from my study
of all that has happened in the pust, T feel thut the Railway Board, ax
‘at present (onstltuted, is out of touch with public opinion. It holds its

deliberations entirely in secrecy. It hates the idea of the flerce light of
publicity beating upon its deliberations.

Mr. N. M Joshi: The Central Advisory Couneil met only twice in
the year.

Dr. F. X. DeSousa: Exsctly. I draw vour attention to what
Honourable friend, Mr. Joshi. has remarked about the .Adwisorv Counci!
having met only twice in the vear. The Railway Board is the Star
(‘hamber. . .

The Honourable Sir Muhammad Zafrullah Khan: T siws afraid, that
“vour friend forgets that the local Advisory Committees who advise the
Agents meet everv month.
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Dr. F. X. DeBousa: At any rate, the Railway Board, as I have said,
it the Star Chamber of the Government of India administration. The
attitude of the Railway Board towards the ticketless traveller shows how
unsyrupathetic it is to public opinion in spite of the fact that that Bill
of theirs has met with a howl of execration from one part of the conntry
to the other. With regard to management of the finances, the progress
of the Railway Board has been like the rake's progress. But, Sir,
Hogarth's rake ended his days in Fleetwood Prison, but the Railway Board
topes to end its days in the splendid isolation of the Statutory Railway
Authority. Sir, it is from this aspect of the case that I wish to consider
the Resolution which my Honourable friend, Sir Raghavendra Rau, is
going to place before the House in a few days, to cancel all the Kabilities
of the railways to the public revenues.

An Homourable Member: This is a repudiation of debt.

The Honoursble Sir Muhammad Zafrullsh Khan: Why not consider
iit when it does come before you?

Dr. F. X. DeSousa: That liability for past debts to the public revenues
8 the one hold that this Assembly will have in future over the railway
administration, and this House must exercise great caution before it
passes the Resolution my Honourable friend proposes to move. With
these words, I resume my seat.

Sardar Sant Singh: No doubt it is a great relief to hear a'budget
speech announcing a surplus in the railway finances after so many years
of depression. But, in spite of this fact, I refuse to affer my bouquet
of flowers. A good many congratulations have been showeied on him
from all gides of the House, but T look at the matter froin a different
‘point of view. The Honourable Member, who occupies the position of
Railway Member, is the first Indian who has come from the public life
of India, and, as such, we expected that he will give us in his speech
some national outlook, a different picture from that which has been pre-
sented to us since the railway finances were separated from the general
revennes. But I find that his speech suffers from at ‘east one seriqus
omission, and that omission is not to take note of the great criticism
which has been levelled upon the appointment of the Wedgwood Com-
mittee. On the occasion of the last supplementary demand, I gave ex-
-pression to my views that the non-inclusion of Indians on that Committee
-was one of those serious blunders of which the Indian public has been
compilaining on many an occasion. I do not want to repeat the same
-arguments once more, but I will add that this serious omission from the
budget speech, coming as it does from an erstwhile public man, either
shows that he has not treated the demand of the public with that respect
which we expect from our public men when they are raised te high posi-
‘tions or he had nothing to say in justification of the poliey. However,
we expected that he would sav something about this in the budget speech.

The Honourable Sir Muhammad Zafrullah Khan: 'T replied to the
-debate on that occasion, though the veplv may not have satisfied my
Honourable friend. Did he expeet me to repeat it over agasin in my
budget speech?

Sardar Sant Singh: 1 hope that the matter was of greater importance
“than to be disposed of in a supplementary grant debate. .



THE RAILWAY BUDGET—GENERAL DISCUSSION. 861

The Honourable Sir Muhammad Zafrullsh Khan: Then, it should not
have been raised on that occasion.

Sardar Sant 8Singh: In the budget, we should have expected to hear
something more, because, in my opinion, the appointment of an outside
committee of experts by implication suggests that, in spite of our vast
system of railways and the big amounts of money that we spend, we have
not gut any capable experts who would be able to manage the organisa-
tion in a proper manner. Not only that. The words which he used in
his speech were that the Government of India were willing to accept
advice from whichever quarter it came. That showed a sort of inferiority
complex about the Indian railways. I think, Sir, that in place of that
he should have rather protested ageinst that idea of our railways being
inferior in any way to the other systems of the world. However, about
this Wedgwood Committee I will add one or two words. The first is
this. I understand that the members of this Committee are on the eve
of leaving the shores of India. Yet none of the members of this Com-
mittee have considered it necessary to consult the Railway Standing
Finance Committee or the Railway Advisory Committees. What sort of
a report they are going to Eroduce I cannot say, but the fact remains that
a representative body of this House has not been consulted during their
stay here, and I understand that none of the local advisory committees
have been consulted either. I hope that this omission’ will not affect the
report one way or the other, but I must point out that this is a serious
omission,

Coming to the second point, I want to draw the attention of the
House once more to the problem of the Indidnisation of the railway
service. In the budget speech, there is no mention-as to how far the
principle of Indianisation of railway services has been cted upon during
the past year. We are not given any facts to show how many Indians
have been appointed to the bigher posts and how many have been
superseded by the Europeans in the services,

“ 9he Hovourable Sir Muhammad Zafrullah Xhan: What does the
Honourable Member mean?

Sardar Sant Bingh: I will explain myself. I put certain questions in
the Simla Session drawing the attention of the Honourable Member as
to the supersessions that had taken place on the North Western Railway
in the superior Indian cadre. In spite of certain promises held out to certain
Indian officers, when they were transferred to the outlying districts outside
Lahore, we find that the policy of the Railway Board has undergone a
sudden change, and some junior European officers were put up above their
heads. I think the Railway Board knows about that case sufficiently
well. But I have still a serious complaint to make in that respect. In
their zeal to promote the European officer over the heads of the Indian
officers, I am informed that having found no excuse thev hava given some
remarks about the service of those Indian officers which are not very
creditable to them, not that they deserved them, but because they wanted
to justify their policy of supersession. This is adding insult to injury. I
hope the Honourable the Railway Member will see that the policvy of
Indianisation does not come to an end by the appointment of the Honour-
able Member as Member in charge of Railways. No doubt charity begins
at home, but surely it does not end there. T will ask him that it should
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be the duty of the Government, at any rate of the Railway Member, so

long s he is in his place to tell us from year to year, haw.mauy posts

have been Indianised during the course of the year. ST

The Honourable Sir Muhammad Zafrullsh XKhan: Thst is to be found
in the annual report. Posts are not Indianised. Recruitment to the
superior posts takes pluce in a certain proportion, which I explained to
the House last year—75 TIndians to 25 Europeans, and that is being

kept up. .

Sardar Sant Singh: [ am very thankful to the Honourable Member
for having enlightened us as to the percentage of the new posts that are
to be Indianised, but the question still remains—how many have been
actually taken into the service during the course of & vear.

Then coines another question, and that is the question of discrimina-
tion. A vucancy has fallen in the Railway Board by the transfer of Sir
Raghavendra Rau from the post of Financial Commissioner of Railways.
Will he tell us whether this post will be filled up by an Indian or by =
Furopean? (A Voice: ‘‘He has already filled it up.”)

Lieut.-Colonel 8ir Henry -Gidney: Why not by an Anglo-Indian?

Sardar Sant Singh: T will deal with Anglo-Indians very shortly. I
thought the bubble was already pricked by my friend, Mr. Jcshi.

Lieut.-Oolone] Sir Heary Gidney: Why not prick his babble?
Mr N. M. Joshi: Anglo-Indians are Indians.

Sardar Sant 8ingh: Why in this respect is there this retrogression?
1i my Honourable friend will excuse me, I will point out one
more fact which looks like a discrimination. Two Members
of the Railwuy Board have been successively granted extemsions of their
service in the Railway:iBoard, but no extension was grautsed to the -Hon-
ourable Sir IRaghavendra Rau. Why? This does seem to bo a discrimina-
tion against him. From the Indian point of view, dealing with the ques-
tion as an Tndian, as I do, T would certainly say that there is'gome change-
of policy of which we are not aware. ' o

Lieut.-Oolonel Sir Henry @Gidney: He did not want an extension, being
fed up already.

Sardar Sant Singh: I do not know whether the Honourable Member
wanted it himself or not, but it looks like that.

The Honourable Sir Muhammad Zafrullah Xhan: Who is the second
Member of the Railway Board that the Honourable Member referred to?

Bardar Sant 8ingh: Sir Alan Parsons was the first Member.
The Honourable Sir Muhammad Zafrullah Khan: I thought the Hon-

ouruble Member meant two Members of the present Board.

Sardar San* Singh: The third point in this connection is the transfer
of about one and three-fourths crores of rupees to the Burma Railways
out of the Depreciation Fund. From my Honourable friend’s speech, T
find that this proportion is to the total amount of the Depreciation Fund

4 p.M.
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as it should be today if no borrowing had taken place from the Deprecia-
tion Fund. That is about Rs. 47 crores. In his speech, the: Honourable
Member said: ' ’

*“Our total borrowing from the Fund will be reduced to Re. 31} crores, and, but
for these borrowings, the actusl balance in the Depreciation Fund would have
amounted to nearly Rs. 47 crores. Of this balance, about Rs. 1} crores represents
accumulations in respect of the Burma Railways and will be handed over to Burma
on the Ist April next on its separation from india.”

May I ask if the Depreciation Fund has been reduced to about 1I
crores, and, if the Resolution is to be moved that the borrowing should
be wiped off, why should not Burma get her share of 11 crores instead of
47 crores? May I ask him, if the Honourable Membrr has not been
careful enough, not to be over-reached by his neighbour, Sir James Grigg,
the master of the finances? He is not in his seat, otherwise 1 would
have asked him—by what calculations has he reached this figure of Rs, 1%
crores which they want to hand over to Burma? Is it not at the expense
of the Indian Railways? I hope my friend will look irto the figures
once more and will find out that the portion which goes to the share of
Burms is much less in amount than as it has been alloceted. Coming
to his recommendation about air-conditioning some first-class carriages
as an experimental measure, may I ask him if he has taken the climatic
conditions of India into consideration? Or is he not presenting the
travellers with pneumonia, probably, as the outcome of travel in these
conditions? Here Sir Henry Gidney's services are most desirable. He
can give us valuable advice. In the temperature of Tndia, when a person
travelr in n carriage like a first class air-conditioned carriage with even
temperature from Bombay to Lahore, and, while the carriage has to be
opened many times at stoppage statione, is it not the cas: that instead
of providing comforts to the passengers, it may add to his difficultios?
(A Voice: ‘‘Not compulsory.’’) No doubt that is true, but it is a tempta-
tion which may be resorted to by any new arrival in India. No doubt,
Sir, he has consulted probably the history of the United States of America
Railways on this point.

Mr. President (The Honourable Sir Abdur Rahim): 'The Honourable
Member is approaching the end of his time limit.

The Honourable Sir Muhammad Zafrullah Ehan: The Honourable
Member has some experience of air-conditioning, surely, in this Chamber,
and I do not think he has ever been in danger of fulling a victim to

pneumonia ?

Sardar Sant Singh: Did the Railway Board look into the similar
experiment made in the United Kingdom, where it was o failure? 8ir,
before spending a lot of money on this experiment, they should have more
data to go by. The next point, which I want to deal with nt this stage,
is the corruption in services. Here, replying to the debate last year, the

Honourable Member said :

. ve nowhere taken up the attitude that, if there is corruption among rail-
way Ier:]:loyeen, it is the fault of the public, and, therefore, the public alone arp to
blame. As a matter of fact, dealing with this matter, again, I was careful enough to
say that cases of underweighment and misdeclaration of goods were du'e either to the
negligence or to the fraud of railway employees.” --,___‘ ¢ o

v ¥ D
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* T want to draw the attention of the House to this fact that there can
be no doubt that there are certain conditions prevailing on the Railways at
this time which can be tackled and the corruption can be uprooted. Does
he not know that in the public offices, stations are actually auctioned to
‘the highest bidder to men who are the employees of the Railways? Does
he not know that there is actually a competition to get a particular

station, and that money flows freely in the open, without there heing
any secrecy at all? ’

The Honourable Sir Muhammad Zafrullah Khan: 1f the Honourable

Member will give e the last instance, I ghall certainly take drastic
action.

Sardar Sant Bingh: I think the best course will be for the Honourable
Member to appoint a sub-committee of this House which can gather the
factd and figures. Go to every station, ask anybody in the station, and
he will tell that this is the case in such and such offices.

An Honourable Member: Nobody will admit that.

Bardar San} 8ingh: And yet nobody will admit that. Sir, this is a
strunge country where a thing is done in the public light, known to every-
body, and yet the officers refuse to admit . . . . .

The Honourable Sir Muhammad Zafrullah Khan: S8ir, [ really do not
know where . we stand. One Honourable Member says, “'if 1 ask any-
body, he will tell me that this is the case”; another Honourable Member
says, ‘‘nobody will admit’’]

Sardar Sant 8ingh: May I offer my friend the hospitality of my car
to take him to the reilway station and ask several persons who, I am
quite sure, will admit that this thing is going on. Sir, ihir is a public
scandal, and nobody can doubt it. Take the Engineering Department.
Who does not know that percentages have been fixed—from 5 up to 15
per cent., frem the Executive Engineer down to the Overseer; everybody’s
share is fixed. (Laughter,) Can they deny that the evil does not exist?
Sir, it does exist, but they. say it is the public which is to blame.

Mr. President (Theé Honourable Sir Abdur Rahim): The Honourable
Member has exceeded his’time limit, and he must conclude now.

Sardar Sant Singh:' My submission is, Sir, that if they cannot uproot
corruption from the public services, then they had better abdicate and
let others come forward'to govern this country.

I do not want to take any more time of the House although I have
got certain other points to make. Before I sit down, 1 will just say
one word to my Honourable friend, Sir Henry Gidney. His speech was
of a type as though he was threatening the Government some time and
pleading to them at ‘another time, but all the time, we know, he was
playing a part which was not meant only for the Govermnm}t. but {or
the audience in the country at large. As a matter of fact. if any dis-
criminition of the kind which he advocates is carried on, it will-not be
wrong to say, that.such a discrimination will cause the greatest bitterness
in the country.
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Mr. Umar Aly Shah (North Madres: Muhammadan):*MF. President,
I want to put before the House some grievances in conneetion with:the
railways in India. When these railways were started for.the first time,
money was collected from peasants and other Indians in the name of cess.
Nearly 800 crores have been spent upon these railways, but they are not
yet even self-supporting. In the beginning the experts made some mistake.
They did not spread railways all over India as they ought to have done in’
order to connect every town and village. India is poor; if a poor man or
peasant wants to go from his village or town for a train, it will take more
than an hour to reach the railway station. 90 per cent. are of this nature.
During the summer and the rains, passengers do suffer immensely. 1
want to know whether these railways are intended for the general public,
or for the army. Then enough accommodation is not provided for third
class passengers, nor do the railways look after their convenience. Another
thing, which I would like to bring to the notice of the Railway Member,
is that, though we have so many facilities at big railway stations, for
example, the fruit stalls, book stalls, sweets stalls, there are.no facilities
for the purchase of postal articles. If a passenger wants to post a posteard
or a letter at the railway station in the mail, it is not possible for him to
do so, unlees he is prepared to pay the late fee. I, therefore, want -that
railway passengers should be given the facility to post their letters at
railway stations in the mails without any late fee providing also facilities
to procure postcards and covers on the platform at important stations.

The next thing, which I want to mention, is that some proportion should
be fixed for the railway employment of different communiti¥s. “"At present,
it is not possible for me to know how many Muslim employees are .on
different railways. The other day, in connection with some question, my
Honourable friend, Bhai Parma Nand, gave some figures of Muslim em-
ployees. May I ask him if there is any difference between s Muhammadan
and a Hindu or between a Parsi and a Christian? He-bélohgs to the Hindu
Mahasabha, and he should know that the Hindu religion advocates tolera-
tion and equality. His own religion says in Vedic literature:

“Athma Vath Sarvabhoothani.' »

“4 Thasmath Jayathe Prano Manas Sarvesdrjyanicha. .
Kham Vayurjyothi Rapaha Prudhivi Viswds 'Dlgarmi;f’"‘
“Parq Sbhava Karmani Naprasamsayeth Ndgavikiyeth,:
Viswamakathmakam Pasyam Prakruthe)-&wrazhe Nacha.”

Tt means that there is no difference between huyman heings as they
come from the same elements. You should not_grificise any person, be-
cause all human being are the same. All creation has been coming from
two parts, i.c., energy and matter; but there is nojothgr differepge. I know
my friend, Bhai Parma Nand, is not a religious reyalufionary or & nationalist
revolutionary or a political revolutionary. The other day, he said that he
was a communal revolutionary, to which I attach no meaning.

Then, Sir, there are some booking clerks who will not give amy facili-
ties to the passengers. The same remarks aﬁply. with equal farce to the
ticket collectors. If a passenger purchases half a ticket for his child, .thepe
ticket collectors will say that he ought to have purchased the full ticket.
If a child is only two years of age and no ticket has been purchased for
him, they will make him out to be more than three years and com 1 the
poor fellow to purchase 8 half ticket for him. Much ha_.s been said sbout
ticketless travellers, but if you can properly check them,’ there will be no
#rouble. I have often noficed that tickets are not issyed 6 %hpmegm
.' ’ D2
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ja time, with the result that they get into the train without tickets. I
request the Railway Member to help these poor third class passengers in
dny way he can.

The Honourable Sir Muhammad Zafrullah Khan: Sir, I am very grate-
ful to Honourable Members for having expressed their gratification at the
prospect of a surplus budget. Some of them have gone further and have
congratulated me upon my good luck in this respect. It is perfectly true
that to a very large extent railway earnings depend upon economic conditions
and the recent fluctuations in those conditions, adverse or favourable,
cannot be attributed to the efforts or lack of effort of any single individual,
or of any single Government, and, therefore, Honourable Members were
justified in using the expression ‘‘good luck’’ in this connection. I do
hope, however, that the House will appreciate that these matters are not
entirely and purely matters of luck. During prosperous years, it is no
less the duty of those who are in charge of the Department to continue to
strive after economy in expenditure and increase in earnings and the
promotion of amenities as it is their duty during adverse periods to watch
over these matters. That must be clearly understood, and, therefore, to
the extent to which any deterioration or any rise in the earnings can be
attributed to the lack of such efforts or watchfulness in these directions,
the administration may deserve condemnation or felicitation; but I realise
myself, no less than anybody else, that a good deal of the recent fluctua-
tions, that we have experienced, are due to factors over which neither I,
nor the Railway Board, nor the Railway Administrations, nor even the
Government of India, by themselves had any appreciable control, and that,
therefore, it is, only just and fair, to .attribute our solvency during the
current year largely to an improvement in these factors, but I do hope
that Honourable Members will also remember that, if it is a matter of
good luck to be in.the position in which the railways find themselves this
year, it may be a matter of comparative bad luck to find themselves in
the position in which they found themselves at the end of last year, and
that, therefore, if the entire credit for this year’s results cannot be attribut-
ed to efforts on the part of the railways, the entire blame for the results
of last yesy, could alse not be laid at the door of the railways.

Now, 8ir, coming to the criticisms offered on the budget, I shall first
take up thequestion raised by my Honourable friend, Sir Henry Gidney,
as it falls into o separste class by itself and has not much relation to the
other matters that haverbeen discussed during the course of the day. Sir
Henry Gidney has:dubted extensively from my speeches of last year deal-
ing with this matter, and I should have thought that he would have realised
from a perusal of those speeches that the matter could not profitably be
oarried any further during the course of the discussions this vear, and that
perhaps it ‘would hate been wiser, pending & final decision of the matter by
Government, to let the matter rest where it stood last year. I realise his
great anxiety on behalf of his community, and I sympathise with him in
his anxiety, but I am-afraid I am not in a position today any more tham
I was last year, to give him any categorical assurance with regard to the
matter he bas mentioned. I am afraid he brought me into the matter a
little too pointedly possibly seeking to draw & distinction between the
Railway Member-and the Government of India, but I do assure him that,
it would nbt be justifiable to draw that distinction. I warned him last
year that I could not give him the decision of the Government on the matter
a8' no ‘decision'thad yet been arrived at, but I told him that I was willing
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to look into certain matters in the meantime which might'afférd a solution
of .the difficulties with which his people were faced. He sdyw that does
not satisfy him. It may be that my suggestion does not go far encugh, but
a decision on the question raised by hirn has not yet been ret_niheg, ‘and,
therefore, it cannot be communicated to him. Lest, however, any mis-
understanding should arise from the references that "he made to me and
certain inferences that he sought to draw from what I had said or had
left unsaid on previous occasions, may I again briefly restate the position.
Sir Henry Gidney has referred to section 242 of ‘the Governmént of India
Act. I told him last year,—and I repeat it this ‘yedr, that this section
would become operative only ‘when this part of the Act is brought into
force; obviously it cannot become operative at any earlier date. '‘The prin-
ciple of the section, however, has been accepted and is beéing given effect
to even now. The difference between the position as it exists today and
the position as my friend, Sir Henry Gidney, would wish to see it is that he
seeks to place a certain interpretatign upon one part of this section which
he is asking Government to accept as the correct interpretdtion of that
pert of the section. Government have arrived at no final decigion in this
matter, and, therefore, I a1n unable to tell him whether Government are
or are not prepared to accept Sir Henry Gidney’s interpretation as the
correct interpretation which that part of the section is ‘capable of bearing.
He seeks to draw. the conclusion from one part of this section that thé
Federal Railway Authority should fix for the membeérs of his cornmunil;’y}
when holding certain posts, a remuneration which ‘should have ‘referenne
not to considerations of supply and demand or the gualificatiorid required f6¢
performing the duties and functions attaching to those posté, 'biit also to
some standard of living which Sir Henry Gidney has in ‘'mind.. I pointed
out to him last year that, so far as that was concerned, speaking entirely
on my own, I was not able to see eye to eye with him, that is to say, it
did not appear to me that that was an interpretation which the language
of the section was reasonably capable of bearing. I am afraid, I am still
unconvinced that that is the true meaning of the section but I repeat that
8o long as Government have not come to any final decigion on the matter,
it would really serve'no useful purpose to discuss on the floor of the House
the interpretation that ought to be placed upon the termsg of this section.
It is a profitless discussion, but, Sir Henry Gidney insists upodd' a reply.
II he wants an alternative interpretation of this part of the section, I
venture to offer him one. The section says that.the .. Federal ' Railway
Authority, in making appointments to certain kindsiof posts, shall have
regard to certain matters. As a general proposition, 4hat having been laid
down by Statute, the Federal Railway Authority wust bave regard to those
matters, and the Government of India are slready:giving due/weight to
those matters. Sir Henry Gidney himself admits-tHat, with-regard to
other factors mentioned in the section, he has no grievdnce. His difference
with Government is over the matter of remuneration! --He says that ‘‘have
regard to the remuneration of those posts’’ means that the remuneration
attaching to certain posts, when held by members of his community, should
be raised and brought in accord with his ideas of what it should be. A
perfectly reasonable construction of the section would be: ‘‘Look at the
category and remuneration of posts to which membess of this particular
community have in the past been largely recruited; and keeping in mind
the past association of the community with that eategory of: posts, yow
should carry out your obligation of making recruitment. to sush: posts by:
ensuring that they should continue largely to be recruited h;_tnxthose cate-,
gories. Your obligation will not be discharged in the spirit lilypou offer te
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‘take themrinto entirely different categories carrying different rates of pay
which may be unsuited to them and say ‘‘These are open to you and we
are willing ‘to give you your percentage in ¢hese categories’’. This could
only be in the nature of a direction; for the Statute could not have set out
different categories of posts and said: ‘‘A certain community have held
a certain percentage of posts in this category and in that category, and
you -should, therefore, continue to recruit them into those categories in
accordance with those proportions”. Now, that is one interpretation, and
I venture te think, not an unreasonable one. For if it were dasirable to
argue here and now whether the interpretation that Sir Henry Gidrey seeks
to place on the section is or is not a reasonable one it might well be urged
that if Parliament had intended that a discriminatory scale of remunera-
tion should be paid to the members of a particular community, when hold-
" ing eertain posts, then the expression used would not have been ‘‘shall
have due regard to the remuneration of those posts’’, because the remunera-’
tion of those' posts means the remuneration that those posts carry, the
remuneration ‘that is attached to them. The Statute would then have
said: ‘‘It shall be their duty to determine the remuneration of the posts
to which members of this community are appointed’’. I need not, however,
labour this point any further. As I have said, this discussion has been
provoked by Sir Henry. (Gidney’'s desire to have the matter settled on
the floor of this House, but I am afraid it cannot be settled on the floor of
this House. QGovernment have it under consideration, and, as soon as a

decision is arrived at, I have no doubt, it will be communicated to Bir
Henry Gidney."

8ir Henry Gidney darkly hinted at the situation that might arise on
Government’s refusal to accept the interpretation that he ‘seeks to place
upon the section. He threatens that if this interpretation is not accepted,
there will be a common grievance between his community and other com-
munities who supply recruits to the railway services, and that common
action would be taken. I have understood that one of the grounds on which
special treatment has in the past been asked for by the Anglo-Indian com-
munity is,—at any rate it used often to be put forward by Sir Henry
Gidney during discugsions in the Round Table Conferences and the Joint
Select Committee,—that members of this community could be particularly
relied upon during times of trouble to stand by the administration. By
uttering threats of ‘comitdn action, this morning, Sir Henry Gidney has
completely destroyed tliat argument.

Now, Sir, coming to the eriticisms of the budget, may I, before I go
on to specific matters, repeat in onc or two sentences what I said during
the discusgions on thg railway budget last year? There is no attitude in
any quarter on the ryilway side that things ure as perfect as they can be
on the rail_ways. Ifelt thut some part of the criticism of Honoursble
Members was based perhaps upon the feeling or the misapprehension that
on this side that kind of attitude had been adopted. Nobody, who has any
responsibility for the running of such u vast system of transport, can pos-
sibly take up that attitude. Even after all that is possible today has been
done,—and I would be the last to claim that that had been done,—there
would still be room for improvement us time passed. Therefore, a good deal
of the criticism with regard to specific matters may well be justified. On
thé other Hatid, when Honourable Members are in a critical mood, I am
afraid they fail to make sufficient allowance for other factors which either
m&y poss ly ot be within their knowledge or which they are pleased to
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ignore, because they might feel that perhaps the criticissh 'of argument
would be weakened if an allowance were made for those fagtors; Takey for
instance, Sir Muhammad Yakub’s general criticism and the specifia.in-
stances that he gave in support of that criticism. He said that a good
deal of improvement could be made in time-tables. I have myself some-
times noticed that s certain amount of improvement might be possible.
I have then brought certain suggestions to the notice of the particular
administration concerned. When the matter is looked into, T discover that
I had completely ignored some connections and had focussed my attention
only on certain others, and that there are real practical difficulties in the
way of the adjustments that T have suggested or that have been suggested
to me and which I had asked the administrations to look into. They have
pointed out in their turn that if one connection is disturbed at one place,
perhaps three or four will be affected at other places. But occasional im-
provement is possible, and such improvement is made; which leads me to
believe that if more attention were paid to these matters, time-tables could
be framed which would be u considerable improvement upon. those that
are in operation at present. Honournble Members will recollect that, along
with certain other matters, I brought this to the attention of the Agents on
the last oceasion when they were in Delhi for the sittings of the Conference.
But when Sir Muhammad Yakub went on to give instances in this connec-
tion, he pitched upon two which, on the face of them, indicated lack of
consideration of these matters, but in respeet of which there is a certain
amount of explanation. TFor instance, he said that at one time a through
carriage used to run between Lucknow and Delhi via Moradabad, and that
it has now ceased to run. It has ceased to run on that route, because
another through carriage has started running between Lucknow and Delhi
via Cawnpore. The object of the through carriage was to give a through
connection between Lucknow and Delhi in either direction. Tt was found
that a more convenient and quicker service could be provided by arrang-
ing to run this carriage via Cawnpore. That is a complete answer to that
piece of criticism; that so far as the convenience itself is concerned, it has
been improved. Nevertheless, the East Indian Railway are being asked to
look into the question of restoring this through carriage between Lucknow
and Delhi via Moradabad : that is to say, the new service that has been
started vie Cawnpore should continue, and they should see whether it would
not be possible to restore the original service also.

Another instance selected by Sir Muhammpd Yakub was that the dis-
tance between Moradabad and Delhi was 100 miles, and that the service
between the two places was very slow: he said it took 5 or 5% hours. I
imagine it should be possible to accelerate at least some of these services:
hut it is not correet that the time taken is 5 or 53 hours: us a matter of
fact, the slowest service takes nearly five hours—4h. 55m., and the quick-
est takes an hour less—8h. 58m. I do not say that is an ideal state of
things, but it is not as had as the Honourable Member l!‘i(‘(l to make
out, though as I have said, all these mutters are capuble of 1m;u';.r\'m:|(‘:nt.-
and are being graduully improved.  Knilways are a departinent of whicl
almost nwryliod}' has some experience, and, therefore. there is always a
volume of suggestions forthcoming, and they are all weleome; “but all
suggestions are not feasible or practicable, .ln_]d Hmf\s- that are fensible and
practicable cannot all be carried into effect immediately.

With regard to certain other matters, I have heen warned, that these wilk
be tuken up next week during the discussion on demands, and that, there-
fore, the detailed criticisin and suggestions of Honourable Memberg. will
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‘be' placed beftré the House on that occasion. I shall, therefore, refrain
‘from ‘dealing with those matters in detail, and shall refer to some aspects
wof them only. '

. With regard to bigger matters of policy, I may state that there is a
good deal of difference of .opinion concerning them. Matters of policy
-always will evoke differences, and, therefore, it is not possible to meet all
eriticism with regard to policy; if I were so minded, I could meet the criti-
cism of one Member by the counter criticism of another, But let me state
this, in regard to matters of that kind, that wherever we find that a
~certain system or a certain policy is defective in some respects and that the
-advantages which might be attributed to that system or policy do“.not
‘more ‘than counterbalance the defect, we ourselves take action. When
Honourable Members make suggestions, every one of these suggestions is
-examined and eventually put up to me, and I am able to apply my mind
and such intelligence and experience, that I possess, to the matter and
decide whether the change is or is not worthwhile. Honourable Members’
criticisms of last year have all been tabulated here with Honourable Mem-
bers’ names against them, and the dates on which they spoke, the pages
of the reports where the suggestions appear, and the action, if any, taken
upon them. Tt, therefore, is not necessary for me this afternoon to go
into these questions and repeat what I said last year, except to give the
assurance that nothing that has been said today and that might be said
during the next week, when the demands come under discussion, will
be overlooked. Where I have any information to impart to Honourable
Members on these matters, I shall give that information either this after-
noon or during the discussions next week.

Now, as regards treatment of third class passengers, corruption amongst:
staff, and so on, I may give some general information to Honourable Mem-
bers. That, again, is & matter which Honourable Members will realise
«cannot be set right in the course of a day or & year or even two or three
years. But what can be done is to try to persuade those who actually come
in contact with that class of passenger to change their attitude, to take
on an attitude of greater helpfulness, greater kindliness, greater courtesy
towards people who, by the very lack of means and facilities which are
available to others, are in a helpless condition whenever they travel away
from their homes. I do assure Honourable Members that I have not let
slip any opportunity of “irfipressing that point of view upon those upon
whom lies the direct respohsibility of administering the different railway
systems of India. I am assured that they in turn are doing whatever is
possible to see that there ig 'a real change of attitude in these matters, and
I am beginnid} to obsetve the results of that change and have been assur-
ed by people who ought'to know that there is some change in that respect.
Let us hope that the change will be progressive, and we shall begin to
see the results of it more and more as time passes. I will be able to
furnish details when this aspect of the question is discussed next week.
Different railways have adopted different kinds of devices and all of them
are having a certain amount of effect. Corruption is a more difficult matter
to deal with, and let me be quite frank about it. There is such a host of
allegations with regard fo this matter that it would be unreasonable o
say _that it was all mere suspicion or imagination. There must be real
grievanoes in that respeet for such a volume of complaints to arise, byt I
do hope Honoursble Members will realise the difficulty of the administra-
tion &o. One' Honburable Meéember has made an allegation which goes

ot
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very much further than anything that we had éven second haud knowledge
of, namely, that stations are openly suctioned in the sense that if any
wants to be transferred to a particular station he has to pay a great d
of consideration to get there, the implication being that he wants to get to
that particular station, because there may be a good deal of loading and
unloading of goods at that station and he would get a share out of the
total pool of ill-gotten gaine of the railway staff at that station. If there
is open auctioning of that kind going on, how is it that it is not possible to
cite specific instances with evidence to support them? In view of what
Honourable Members have been trying to impress upon me, my own
attitude, in dealing with personal cases, is that I start with a bias against
the man who has been punished for dishonesty. When I am dealing with
such matters, I am not acting in & judicial capacity, and, therefore, it
is quite open to me to start with a bias against the man who has been
punished, and I make that presumption in view of the repeated allegations
made on the floor of this House. In other matters if I find that too severe
a view has been taken, I sometimes suggest that the matter might be
reconsidered, but with regard to corruption, that is my own attitude. I
shall certainly be prepared to do more if more is suggested. If any prac-
tical means of reducing corruption and nltimately stopping it are suggested,
I shall certainly be willing to consider them. I said last year that if
particulars are given, individual cases would be looked into, for T do not
regard this as s small matter; the complaints have assumed such volume
that the evil must be of large proportions, and that heing so, I regard it as
a matter of national importance, and even in individual cases when some-
thing is sent up, which is supported by evidence which can be tested, 1
?sgoure Honourable Members that the matter would be carefully looked
into.

Another complaint by Sir Muhammad Yakub was that the Divisional
Systern had led to too much decentralisation and that there was not enough
supervision by the Railway Board over Agents and by Agents over their
Divisional Officers. I am afraid, I am unable to appreciate whether the
criticism is well founded, and, for this reason, that I have, on the other
hand, heard a good deal of criticism that there is too much interference by
the Railway Board with Agents. It is the duty of Agents to keep in touch
with everything that goes on on their systemns, but with regard to the Rail-
way Board two distinet policies are advocated; one is that the Railway
Board should not interfere too much in matters of detail, and the other
is that it should earry on very strict supervision of railway administrations.
If specific instances were given, it would perhaps be possible to discover
whether the one grievance or the other has any justification behind it.

Then, a ecriticism has been made by one Honourable Member with
regard to new constructions. I have, in my speech introducing the budget,
given reasons for not embarking upon large programmes of expenditure,
It may be that we are on the threshhold of a prolonged period of prosperity
and if that turns out to be the ease, there will be ample time for the
Railway Board to take up the consideration of such projects as may hold
out hopes of turning out to be remunerative, and all these factors of cheap
money and cheap labour might then be taken into account, though I doubt
whether labour will continue to be cheap for long. Materials required for
the consirucuon of new Luvs ure certainly no longer cheap: they are going

up in prices very rapidly.
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“The Honourable the Deputy President alluded to the vexed question
of ruilway rating policy. That is a complex question. I am sure, Hon-
ourable Members do not ¢xpect that I should enter into a discussion of
rating policy on the floor of the House, but may I remind the Honourable
the Deputy President that he himself pointed out that the railways were
not uncenscious of the change that had taken place in the kind of traffie
offering fur carringe by roilways. As a metter of fact, I said in'my budget.
speech lust yeur that the character of that traffic was changing; and that &
good deal of long distance traffic to and from the ports was now swinging
over to internal traffic, so that we are not unconscious of the change: He.
hitgell hos referred to certain observations made by the Agent of the:
B. N. Railway about the change that is taking place, and the need of’
adjusiment, but the adjustment will have to be gradusi. 1f any sudden.
adjustinent were attempted, I am afraid we might dislocate the traffic:
altogether. The railways must continue to watch any changes of that kind
and adjust themselves 1o the different conditions that have arisen and may
farise.

Then. the Honourable the Deputy President was pleased to observe that:

5 he felt that I had referred in my speech to a matter which realiy

=" ghould not bave been considered worthy of mention in a budget:
speech. He referred to our experiment in respect of air conditioned coaches.-
He soid that an expenditure of two lakhs and 40 thousand was not worth
mentioning in a budget speech. Another Honourable Member, who spoke.
later, thought we were risking a great deal of money,—two lakhs and 40
thousand, without knowing whether the experiment will or will not succeed.
He thought it was a huge burden upon the finances of the railways. Im
uny case, if it had not been mentioned, we may have been blamed after--
wurds that we had undertaken expenditure slong a new line without taking
the House into our confidence. The Honourable the Deputy Prerident
thought that we should have introduced these coaches without anybody
being uny the wiser for it. But, from the mere point of view of publicity,.
it wouid not be desirable that a change of that kind should be introduced
without anybody being the wiser for it. Apart, however, from that, I
should huve thought that Honourable Members would he interested, and”
for this reason. It is o small matter so far as the initial expenditure is:
roncerned, Rs 2,40,000, but it is a big experiment in the sense that if,
from the scientific ag well as from the financial point of view, it justifies:
itself—-and [ can express no opinion upon it at this stnge—hut if it does:
justify itself, it is hound to revolutionise railway {ravel in India. I have
told Ionourable Members what the conditions in an air conditioned’
coach would be. Thev can themselves, when the weather gets a little
hotter and dustier, attempt to wnake an estimate of what the difference
would be if all the dust and cinders and other undesirable objects ‘were:
excluded from their carringes and an equable temperature were maintained
throughout the journev. Again, if the experiment is financinlly as well as-
seientifically suecessful, then it would be practieal polities to run on the-
faster traina third class air conditioned coaches, provided in their case also,-
as in the higher class of coaches, there are a sufficient number of people:
willing to pay a surcharge for the additional comfort. The surcharge would:
no doubt be graduated according to the different. classes of carriages. 'Wev
are heping that it will not be too heavy.even in the cnse of the first class, :
where, apart from air conditioning, it may be possible to provide other
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smenities. for instance, pillows, sheets, beddings and ul] that, 50 also in
the case of the third class, if any tendency is shown to take advantage of
rthese counches when they can be provided, I do not think the surcharge:
would be either prohibitive or heavy. I would not wish to commit mysalf’
%o any definite estimate before the experiment is tried out. But, as soon
ns the experiment is tried out next summer, it would be possible to make-
estimates, and I think Honourable Members may take it that, if from.
other points of view the cxperiment is successful. there would be no in-
superable difficulty in introducing it with rvegard to third class coaches.
Agnin, I do not want the House to imagine that that would solve the-
problem of third class travel in India. It would not. Tt would touch:
only a fraction of it, that is to say, it would affect only those people who
have very leng distances to travel and who are able and willing to pay the
aurcharge. Therefore, this ir not an attempt to draw a red herring across
the trail, to put off Honourable Members from their very praiseworthy
ingistence upon greater amenities and facilities for third class passengers.
The third class passenger will continue to receive, I hope, more and mora
attention, and his lot, as time passes, should be less und less uncomfort-
able. As I have said, details of what is being done in that connection T
shall furnish the House with next week. I have got them here, but as
Honouruhle Members have kept some of their detailed criticisms in
reserve, perhups it would be better to deal with it all at one time.

I now come to certain suggestions made by my Honourable friend, Bir
lieslie Hudson. He mude reference to certain suggestions that he had
made last vear and he was pleased to ohserve that to some extent those
suggestions had been met and that action that had heen taken was along
right lines. I need not, therefore, take up those matters; something has
been done, und the indications are that something further may be done:
in those directions. With 1egard to the rest of his criticism, I am to u
very large extent in accord with him. As an instance of lack of publicity
effort on Lthe part of railways, he drew attention to the fact that copies of
the Railway Board's Report were not made available to Honournbla
Members ag a matter of course. I bhave a suggestion to inake in that con-
nection. Here we are governed by two considerations; one is that wa
desire, indead are anxious, to supply as much information to Honourable:
Members as it may be possible and as they may be desirous of havimg.
On the sther hand, we do not want unnecessarily to add to the cost of
these publications. And perhaps this suggestion would meet with the
wishes of Honourable Members in this connection. If Honourable Mem-
bers would int'mate to the Railway Board—euch of them as desire to have-
these publications—that so long es they are Members of this House they
deeire. that these Reports should be gent to them immediately they are
ready for publication thev will be supplied- with those reports as a.
matter of course.

Sir Leslie Hudson: Thank vou.

The Honourable Sir Muhammad Zafrullah Ehan: Other Honourable
Members who do not want to wade through these comparatively dry
details and are content with the documents that -are supplied to them,—
thev need not take the trouble of sending this intimation and T think that.
would wect the ribuntion completely. Witl: regard to the other sugges-
tion mmde by Sir Leslie Hudson that we should have u brochure prepared
every year from the Railway Board’s Report containing such matéer as:
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‘may be of inferest to the general public, that T shall look into, but some-
thing of that kind is being done éven now. A note is prepared from these
reports, and translated, I think, into as many as seven languages, and
it is put out in the yress in different parts of the country in the papers
which are more widely read in those parts of the country. If it were
issued in the form of a booklet, the language question would cause diffi-
culty. The method at present followed is an inexpensive method of reach-
ing almost everybody who may be interested in these matters, but as 1
fuave said, T shall look into that suggestion. There is another suggestion
which Sir Leslie 1{udson has made, and I think it is a very useful sugges-
ticn. 1 am unable to say what the volume of work involved will be if it
is adopted, and, therefore, I cannot express an opinion upon the practi-
cability of it, but off-hand I can say that it is an extremely useful
suggestion, numely, that at least in the case of parcels, notice of arrival
should be sent to the consignee, so that he does not incur demurrage
charges merely for want of knowledge that the consignment has arrived.
That is & matter which will also be looked into. I am afraid, I am unable
to accept his suggestion that when on reweighment at destination there is
a difference found between the weight of the consignment as entered in
the railway receipt and the actual weight, that the consignor or consignee
should not be called upon to make up the difference in freight. That

involves veéry large questions, and, I am afraid, I could not accept that
suggestion.

Sir Leslie Hudson also said that the cost of the Railway Rates Ad-
visory Committee was rather high for the amount of work that it did.
‘The only alternative would be to set up a committee each time there was
a matter to be looked into. That would break continuity and the
experience gained by members of one committee would not be available
to members of the next committee. My immediate reaction to the sug-
gestion is that perhaps the economy would not be worth while and it may
even turn out to be no economy at all to set up a committee each time
there was something to be ‘investigated.

With regard to Mr. Muhammad Nauman's complaint that the parti-
cular trade he is interested in has not been helped by the railways, that is-
one of those general complaints to which I have already mnade reference.
1 am afraid it would be very difficult for me, .either during the ccurse of
the generval discussion or during the course of the discussion on Demands
to examino the case of each particular trade in which Honourable Mem-
‘bern may be interested and to make pronouncements with regard to them.

Mr. Muhammad Nauman: The Honourable Member has just said
that every speech was looked into.

The Honourable Sir Muhammad Zafrullah Khan: That was exactly
what I was going to say. When the Honourable Member was speaking,
I referred to the note that had been put up to me and I have suggested
that though the general question has alreadv been examined, one parti-
cular suggestion made by the Honourable Member should be further
locked into. But that is not a kind of matter that I can discuss during
these debates and give an opinion upon. As I have said, the rates struc-
ture is u very delicate matter, and though Honourable Members who are
interested in certain kinds of traffic may consider it extremely desirable
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that certain changes should be made, from the . general pointof mew it
may not be so desirable. I shall again not enter into the vexed question
of the heavier kinds of goods being carried by the railways while the more
valunble kinds of ‘goods are being filched from them Ly buses, and that
the whole system is in danger of toppling over on aecount of the cream of
the traflic being diverted from the railways to the roads.

Mr. Muhammad Nsuman: Perhaps st this point I may inform the
[Tonourable Member that big quantities of hides wre being carried frome
Ranchi directly by motor lorries to Calcutta.

The Honourable 8ir Muhammad Zafrullah Khan: I was not here referring
to the transport of hides, nor was I suggesting that it was a commodity
of small bulk and high value.

There is one small matter which the Honourable Member mentioned and
which, I think, is worth pursuing, and that is the price of time tables. He
referred to the East Indian Railway time table and said that it was too
highly priced. It contains a very large amount of useful information and
it could not be said that six annas was too high a price for that publication,
but then it is not everybody that wants all that information. Most people
would be content with the time and fare tables and a few general rules,
and I think that suggestion might be looked into.

I am unable to accept Mr. Joshi’s explanation of the original policy
behind the construction of railways in India, but I will take up one or two
specific questions that he has mentioned. I shall not this afternoon deal
with the question of acquiring the two Company-managed railways, for I
understand that that might be one of the matters that might come up for
discussion next week. Mr. Joshi raised the question of Government’s fail-
ure to give effect to the Resolution regarding the manufacture of locomotives
in India. He said: ‘“Look at the Resolution passed by this House, and
here is this callous and unresponsive Railway Member who plainly told us
that he would not carry out a Resolution passed by this House'’. Well,
I plead guilty. A Resolution was passed to that effect, and I am afraid
Government’s decision was that they could not set up, at any rate under
present conditions, a factory for msanufacturing locomotives in India. ¥
gave detailed reasons for Government’s decision on a previous occasion, and
I will give them again briefly in half a sentence. Having examined with
very great care the material available upon which a decision could be arrived
at we found that it would involve us in a loss of several lakhs a year to put
up a factory of that kind. Now, I know that Honourable Members have
got several replies to that. They say that that does not matter, the extra
money spent would be worth while, it would establish another industry in
India, it would help labour, it would help certain subsidiary industries; but
may I say on that that to begin with it is not possible to assess in monay
the value of the subsidiary benefits mentioned. Secondly, unless Honour-
able Members have in mind that general revenues should bear the losses
on account of the general benefits that are expected to accrue from such
& venture, they cannot expect railways to embark upon a project that iu
bound to involve them in loss.

Mr. N. M. Joshi: Who will bear the losses of the railways, if there are
losses?
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The Honourable Sir Muhammad Zafrullah Khan: Eventuslly the tax-
payer must bear all losses but that is not the question. If the railways
have to run adequate services at a reasonable cost and they can get loco-
motives far more cheaply elsewhere than they could possibly be manu-
factured in India, then Government are perfectly justiged in saying that
the Railway Depasrtment is unable to undertake this experiment. It has
sometimes been hinted at that it was in the interests of the British manu-
facturer, more than anything else, that Government had adopted this
attitude. I eam afraid, Honourable Members are entirely mistakenin that
respect. Last year, we ordered some locomotives from Germany, “and 1
am afraid British manufacturers were not too pleased at that.

‘Mr. N. M. Joshi: I did not say that.

The Honourable Sir Muhammad Zafrullah Khan: I did not say that
the Honourable Member had suggested it, but I well remember having
been described as a dishonest tool of Whitehall in this connection. The
Railways do not want to help any particular manufacturers outside, but,
finding themselves in the financial position in which they do find them-

-gelves, they do not feel that they would be justified in spending money
merely for securing subsidiary benefits to other interests. Even if the
project could be held to be justified -on account of these supposed benefits,
general revenues must bear the extra cost. That was the sole reason for
(overnment not giving effect to the Resolution.

‘With regard to rail-road co-ordination. when Mr. Joshi was offering nis

.ecriticism, I was wondering as to where the difference between us lay. I
think, if he will refer to his speech when he gets it in print and compares

4t with what may have been said either by me or by any other of my
Honourable colleagues on this side with regard to this matter, he will find
that there is no difference between us. With regard to any specific pro-

.posals that may be put forward. there may be a difference of opinion between
+the different sections of the House as to whether that was or was not a
ameasure which would result in bringing about the desired co-ordination,
but. so far as the principles put forward by the Honourable Member are
«concerned, we are at one and let me state in two sentences the principles
that Government have in mind. First, that the money that may become
available for developing the communications of India should be so em-
ployed as not to duplicate the means of communication but to add to them
in the mapner best calculated to promote the interests of the country at
large, for instance, by opening up new country, by supplementing rather
than setting up competitive means of communication and transport. I
know there are differences with regard to certain details. Into these, this
is not the occasion or the time to enter. Mr. Joshi confined himself tc
principles, and on principles we have no difference between us whatsoever.
And that answers also Dr. DeSouza’s eriticism, viz., why should the rural
masses be deprived of the means of getting their produce to market? Bir,
I have not the slightest desire to deprive them of those means; on the
contrary, I am extremely anxious that those means should be multiplied.
I am anxious that roads should be constructed in rural areas, so that the
:agriculturists can get their produce more quickly and more easily to the
markets; the whole trouble is one concerning competitive roads and the
conditions under which other means of transport should compete with
railways, and that brings me to the second principle. Government have
in mind, namely, the regulation of road transport so as to secure the safety
of the people using that form of transport, the safety of those working it



THE RAILWAY BUDOBT-—GINIRA!.. DISCUSBION. 877

-and a fair basis of competition with other forms of transport. Again, there
may be differences over details and specific proposals but there will be
other opportunities of discussing details. Nobody has any desire to deprive
the agriculturist of the means of transporting his produce to the market.
We are most anxious that the money available should be applied towards
providing those facilities, rather than being spent, as is the case today,
largely in duplicating the means of communication. Another matter to
“which Dr. DeSouza made a refrenece was third class coaches. He said:
‘‘What the third class passenger requires is a little more roomn, bigger and
cleaner latrines. You told us last year of about an improved third class
carriage, and we have heard nothing further about it. And now you sing
us a song about air-conditioning’’. Sir, the Honourable Member was not
quite just in that eriticism. But I do not blame him, for he may not be
in possession of all the information on this point. A good deal is being
done to secure to the third class passenger exactly the kind of things to
which he has made a reference. With regard to the third class coach that
Members of the Central Advisory Committee examined last year, I said
last year that nothing had been done because nothing could be done till
we were in easier times. We find ourselves better off at the end of this
year than we had expected, and I may inform Honourable Members that
though coaches of that exact type have not yet been built, various improved
features are being adopted, and I am hoping that, during the course of
‘next year, coaches embodying all those iroprovements may also be built.
"Honourable Members must realise again with regard to this that wholessie
replacements are not possible, but a start might be made. In the mean-
time, certain improvements are already being incorporated into coaches that
sre being built for certain railways this year, e.g., bigger latrines and im-
proved seats. I shall say nothing with regard to the terms of the Resolu-
tion modifying the Separation Convention to which Honourable Members
have made references. By referring to it in my budget speech, I wanted
to warn Honourable Members that that motion would be coming up so that
they may revolve the matter in their minds and be ready with their sug-
gestions with regard to it when it is reached.

Sardar Sant Singh expressed his surprise that I had made no refer-
ence to the criticism which he and other Honourable Members had offered
with regard to the composition of the Wedgewood Committee. I am still
at a loss to understand as to what exactly was desired in that connection.
I put forward my explanation of the situation in reply to the debate on
the supplementary grant, and if the question is raised again, as I have
been warned in the press it will be raised again, I shall place the Govern-
‘ment point of view before the House again, but I fail to understand what
I was expected to do in this connection when I was preparing my budget:
speech. Honourable Members surely did not expect that I should take up
the time of the House by repeating in my budget speech what I had said
only a few days ago. If I had been convinced by the debate that I was
wrong and that I had taken a wrong decision, I would have expressed my
regret.

Sardar Sant 8ingh: The Government of India never admit that they are
wrong.

The Honourable Sir Muhammad Zafrullah Khan: I have today made
several admissions, but there it is. That was a question which was discussed
on the floor of the House. Honourable Members put forward their views
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on that matter and Government stated their position. Surely, it was not
expected that the whole of it should be incorporated into the Budget speech.

Mr. President (The Honourable Sir Abdur Rahim): Tle Honourable
Member has spoken for 70 minutes already.

The Honourable Sir Muhammad Zafrullah Khan: Sir, I shall try to con-
clude during the next five minutes. The same Honourable Member raised
the objection that 1% crores were proposed to be paid to Burma as their
share of the acvumulations in the depreciation fund and that that'appeared
to have been calculated on the basis of what their share would have been
had there been no borrowings from the depreciation fund and that' there
was no justitication for paying them this 1§ crores in full. I am afraid
that is not a decision for which the Government of India are entirely
responsible. This is a consequence of the decision given by the Amery
Committee with regard to the financial adjustment between India and
Burma on separetion. They thought that the fact that large borrowings had
been made from the depreciation fund was irrelevant. Their task was o
assign a value to the railways after deduction of the amount set aside for
depreciation. Whether that was right or wrong, that is in the nature of a
decision binding upon Government and Government were bound to carry
it into effect, and, therefore, they will have to set aside that sum for pay-
ment to Burma. I noticed in the press this morning that it was described
as an slimony being paid to Burma on separation. The correct attitude
would be: Pay it and be done with it.

Sardar 8ant 8ingh: In view of this decision of the Amery Committee,
cannot the Honourable Member hold Burma responsible for the deficits of
the last seven years and deduct that sum?

The Honourable Sir Muhammad Zafrullah Xhan: I am afraid it would
not be possible to reopen these matters. Certain adjustments have already
been arrived at and this is not a single gatter by itself which could be dealt
with separately. All sorts of claims had to be adjusted. It is part of “he
general adjustment, and it would not do to reopen it. But the explanation
is that it is not a miscalculation as the Honourable Member might have
thought when he put forward this criticism.

Sir, T have taken a great deal of the time of the House in dealing with
the main heads of criticism that have been put forward, but my apology
for doing so is that at the end of a whole day’s debate when so many sugges-
tions are put forward, it does take some time to deal with even the principal
suggestions.

The Assembly then adjourned till Eleven of the Clock on Friday, the
19th February, 1087.
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